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3/28/22, 3:14 PM

District: Tiruvallur

Revenue Village: Noombal

Government of Tamil Nadu

Department of Revenue

-

Governor's Office Internet Service - Land Title Details

Land Title Details: e. Section 10 (1)

Circle: Pundamalli

Owners' name

Patta No: 283

15 Managing Director Ranga Structural Company Eﬂ-
i Subdivision (BT (AL T HeiTCl &I Others Notes
Number

Area Solution Area Solution Area Solution
Heck - Air Rs Heck - Air Rs Heck - Air Rs
63 2 0-11.00 0.75 - - - - P
2003
0-11.00 0.75
Note 2:

L.fThe above information / certificate copy details are obtained from the e-Register. Please

onfirm these by entering the reference number 01/05/072/00283/30283 on the website
https://eservices.tn.gov.in .

2'This information was printed on 28-03-2022 at 03:12:01 PM.

‘IRead through the cell phone camera's 2D barcode reader and check the website via 3G / GPRS

https://eservices.tn.gov.in/eservicesnew/land/chittaExtract_en.htmli?lan=en

17



3/28/22, 3:15 PM Governor's Office Internet Service - Land Title Details

Government of Tamil Nadu
Department of Revenue

Land Title Details: e. Section 10 (1)

District: Tiruvallur Circle: Pundamalli
Revenue Village: Noombal Patta No: 284
Owners' name
1. Managing Director ... Ranga Structural Company @-
Survey I < bdivision L&) BeQFI Others Notes
Number
Area Solution Area Solution Area Solution
Heck - Air Rs Heck - Air Rs Heck - Air Rs
1240/ 7-
35 1A 8 - 74,50 59.47 - 2, * 2 -1240/
1416 - 20-
02-2008
35 1B 0-3.50 0.10 . . = . e 1108
2015
35 2 0 - 30.00 4.65 # > s ” -=-- - 10-01-
2003
35 3 2-9.00 32.30 . 3 . ‘ pee = Tl
2003
64 1A 0 - 49.00 3.10 = . g = e & 0O
2003
11 - 66.00 99.62

https:/ /eservices.tn.gov.in .

L.IThe above information / certificate copy details are obtained from the e-Register. Please
onfirm these by entering the reference number 01/05/072/00284/30294 on the website

Lk

‘IThis information was printed on 28-03-2022 at 03:13:11 PM.

Read through the cell phone camera's 2D barcode reader and check the website via 3G / GPRS

https://eservices.tn.gov.in/eservicesnew/land/chittaExtract_en.htmi?lan=en

1/



3/28/22, 3:18 PM

District: Tiruvallur

Revenue Village: Noombal

Government of Tamil Nadu

Department of Revenue

Governor's Office Internet Service - Land Title Details

Land Title Details: e. Section 10 (1)

Circle: Pundamalli

Owners' name

Patta No: 3273

i Managing Director Ranga Structural Company P
Sy Subdivision LsarQlg Ll HetTClF I Others Notes
Number

Area Solution Area Solution Area Solution
Heck - Air Rs Heck - Air Rs Heck - Air Rs
4664 / 09-
64 1B2 0 -25.50 1.70 - - - - i
1418 - 23-
06-2009
0 - 25.50 1.70
Note 2:
1

he above information / certificate copy details are obtained from the e-Register. Please
onfirm these by entering the reference number 01/05/072/03273/40285 g the website

ttps:/ /eservices.tn.gov.in .

This information was printed on 28-03-2022 at 03:14:35 PM.

Read through the cell phone camera's 2D barcode reader and check the website via 3G / GPRS

https://eservices.tn.gov.in/eservicesnew/land/chittaExtract_en.htmi?lan=en

17
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From

Mr. TR Nagarajan,

Assistant Director,

Survey & Land Records Department,
Tiruvallur

Na.Ka No. E4/1

Sir,

Translated Copy
To

Member Secratary,

Chennai Metropolitan Development Authority,
No.1, Gandhi Irwin Road,

Chennai - 600 008

07 dated 24.01.2007

Subject:  Chennai Metropolitan Development Authority - Planning
Permission — Ambattur Taluk, Noombal Village, Survey Nos.
35/1, 2, 3 63/2 and 64/1A — The details required for Proposed
Construction — regarding.

Ref: Your office Letter No. C4 / 3954 / 06 dt. 04.01.07

Based on your letter cited after inspaction made the Divisional Maintenance
Surveyor, Ponneri was requested to file his detailed report and accordingly the said

Divisional Surveyor filed his report.

Accordingly, Ambattur Taluk Village No. 67 Noombal Village for Old Land
Survey Nos. 18,19,20 and 21 the following Correlation Statement is as follows:

Present Survey Number and its Sub
divisions

Related Old Survey Number and its Sub
divisions

35/1 21/2, 21/3A, 21/3B

35/2 21/4, 21/5, 21/6

35/3 19/11, 19/12, 20/1, 20/2, 20/3, 20/4,
20/5, 20/6, 20/7, 20/8, 20/9, 20/10,
20/11, 20/12

63/2 18/3

64/1A 18/4

64/1B 19/1

Further, it is submitted that the land mentioned in Patta Nos. 283 and 284
and the place mentioned in the Sale Deed and as per the enjoyment of the
petitioner are the same and the land survey number 35/1 North West corner area
there is a small water stagnation area and that area of land belongs to petitioner’s

patta land only. ‘

To,

Tmt Lalithalakshmi

Tmt Kannammal Educational Trust,
Tiruvallurq

No. 22, G.N. Chetty Road,

T. Nagar,

Chennai - 600 017

Yours Truly,

Asst Director
Survey & Land Records Department

Copy to :
The Depty Tahsildar (ULT)
Ambattur
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4 \ ‘ TAMIL NADU POLLLY

By Registerad Post with
Acknowledgement Due
{This documeni contains 4 Pages)

L]

TARILNKADBU POLLUTION CONTROL BOARD o
CONSENT ORDER NO. ¢ 4324 - DATED * 14/02/2008

Proceedings No. ¢ TNPCB/BNWM/I7016/08/M DATED :  14/02/2008

Consent for Establishrent under Section 23 of the WATER (Preveation and conirol of Pollution) Act. 1974,
as amended in 1988.

Sub ¢ TNPC Board - Comseni for establishment
NESSERS  A.C.S.NEBICAL COLLEGE & HOSPITAL (ER. M.G.R. UNIVERSITY).
35/1:2:3: G471k, E3/2s
: NOOKBAL »
iy AMBATTUR,

o THIRUVALLUR BISTRICT

for the establishaent or take sieps to establish the research facility under Section 75 of
the WATER (Frevention mad Control of Pollution) Acl, 1974 as amended in 1988
(Central Act 53 of 19841, S e s

P Ref ¢ 1.YOUR APPLICATION ®0.8742 DT.726.11.2007
- 2.76C 1TEM NO.Z5-7 B7.1.2.2008

Board Resolution No ¢ : DATED @

Consent io estahlish or take steps to establish is heredy granted under Section
HATER (Prevention and Control of Pollutien) Act, 1974 as amended in 1988 (Central Ac
(hereinafier referred to as "The Act') and the Rules and Orders made there under to
THE TRUSTEE, '

R/S.A.C.S.NEDICAL COLLEGE HOSPITAL.
(hereinafter referred to as "The épplicant’l awthorising hin/ver/then to establish or take
steps to establish the facility in the site menfioned below:
35/1,2:3, b4/14, 83/2,
NOOMBAL
‘ AMBATTUR, .
THIRUVALLUR DISTRICY

This Consent to esiablish i valid for WO years: or till the facility abtaing

tonsent to operate under Bection 24 of the Water (Prevention and Comtral of Follution) Acts 1974
@5 anended in 1788 whichever is earlier,

v

el Y 1
KM \u 4
For MENBER TRRY

TAMIL NADU POLLUTICY COWTROL BOARD

L,p/‘ CHE AT

-



ON CONTROL BOARD
Tu :

THE TRUSTEE,

N/8.A.C.5.HEDICAL COULEGE HOSPITAL,
NEW NO.22, B.N.CHETTY ROAD.
T.NAGAR

CHENNAY-1T

Copy ia 3 fhe Bisteict Environmental Engineer, Tamil Nadu Pollution Control Board
THYRIVALLER

tor inforsztion and necessary action.

E'.:npy £ 4 The Dowsigeiiier -/ Execulive Officer,

© IHIRGVESEADS RUNICTPALITY, THIRUVALLUR DISTRICT



- TAMIL NADU PO

-3 -

SPECIAL CONDITIONS

‘ & L
i Lo Details of the prodects mansfaciued
I | - T s e e
F 5L.ND. FESCRIPTION GUAKTITY/MONTH
t b () via) (3) ]
HOSPITAL T8 TREAT PATIENTS 350 BEDS '
INPATIENTS 250 NOS/DAYS | i
: OUTPATIENTS & TISTITUTIONS 600 NOS/DAYY |
o !
e T
i L3 \
\"'\
\
i \ ‘ i

-——

! Q’ﬂiz \ > This consent fo estastish is valid for the awhivide s \\;\‘ M-‘\-ﬂbﬂ °-3---
| o Rntioned atove. Any change in rale of and the quantity o gualily of the products has 1o be G
: i rought to the notice of the hoard. - s

T research facilily sl install £Ffluent Treatnent Plant a5 pr
T e e discharyed shall satisfy the stangards prescribed by the Board for

3. The research facility shall instal} sewage trestment systems for the treatment 'u_"f 'iaste'ﬂﬂﬁr risin
_ out of the sanitary facility and waste water generated from canteen as proposed in the Annexure-],

4. The research facility shall construct effluent drains/cable drains/stora water drains separately and

provide different colour, sign boards along with alignaent of various drains as indicated in the site
plan, furnished by the industry, :

5. Each vessel/reactor shogld hau its own catch pit for the collection of spills and each
pusp in the process section must e maonted on ifs own catch pit with the suction line of the pump
connected to pit to eapty it priadiullymgularlylcuntinmb.
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1
T‘

1

Lo

ﬂﬂONGONTROLBOARD

-4~

5. It has to be ensured by the facility that the floeor
1t to the maximum pOSS

stoal sinks, steel grates shall be bui

1. If the plant layout demands

provide suitable systen 1o mininise spil
effluent drain leading to the Effiuent Treataent Plant by

properly lined potion floar.

-

waste wa o arising

k. The faci
naterial for the storage of hazardous/solid wastes.

1. The facility shall

fo ateosphecic and process indu
replaceneni with least preventive maintenance.

3. The unit has to provide facilities sepa
carrying out detoxification operations if any.

g, In order to collect spills fron 3 part

‘éhmpt.fne; contanination with

. sufficient distance to ensure

.

o405 FTaee joints in the

13. The unil shall
ade effluent/sewage as

wre-l.

11. The facility shall consir

il |

njkn  separately and 1.5 petres fror ground
n the site

!‘H {4

q:i‘u:;ch 12. The facility shall appoint an Environnental
Hk punp years in maintenance of waste water ireatnent planis,
' technician and operators.

supporting staffs chenists

SIS

{hat the vessels should be
1/1eakages and also to

lity smit construct tank or lagoen of adequate

gnsure that the corrosion prone areas an
ced corrosion shall be given special

jcular vessel before the spilled
spills fram another vessel, the two vessels must be
that intercentanination cannat take place.

uct compound wall around the boun

s with the expanded netals slotied angie
ible to avoid floor washings.

instalted in upper floors it shall
collect and drain the spillages into

providing suitable gradient to the

capacity with conpatible impervious

d construction material liable
attention for inmediate

rately outside the main production plant for

naterjals geta
installed at

pipetlines should be- avoided wherever possible. -

gstablistr laboratary with adequate analytical equipnenis for analysing
well as sasples of water O

1lected fron the wells nearby if any.

s

dary of the unit, to 2 height of
level.

Engineer with experience of ainiaun three
pefore coamissioning, along with

¥,

414
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L. For Fugitive Enissions @ ;
SL.NOD, SOURCE DETAILS OF CONTROL

2L T e e T AT e e S e

&, The facility shall provide on line / aulomafic continuous stack monitoring unit for the
stacks meniiuned below !

fL.Na, SDURCE STACK




SR N ST e R 5 ""'\-._.-.-/'"_-""'—‘—"’—""‘-—-w"\‘—’ 5'..,-“"'

N CONTROL BOARD
- :

7. The Unit shall provide sensors conniecied with the Alaram Systes for the Following
locations in the plant.

— - e

51, Location of the No.of Paraneters
Ha. » Sensor Sensar

A e e 3 0 1 A 0 s e 7 S v 4 . - S A Sl A 5 4

B, The facitity shall provide port holes and sanpling facililies for the fnlloaing stacks 23 per the
seairal Puilution Ceatrol Bosed guidelines.

o VR D B L S e 5 o by e e B LIRS e 0 e o 1 Y B S N AP o S Pt 1 et e e 8k - ST 1 o T, P

S BOREE §TACH

e e e T R ) o i e - o G S A A A S U 1 BT e TR B P o O 4 S L s v

ol




TAMIL NADU POLL

-71-

¥

9. The unit shall provide sufficient acoustic measurgs for the following equipment.

bl
SL.ND, SOURCE TYPE OF MEASURES

' Aty

by
g
Lk 10. The unit shall install separate energy meter for the operation of the f&t‘idﬁingr--&ir:

_Pollution Control equipents.
SL.NO, SOURCE
N
L

(Continued in Annexure-1)

For MEMBER SECRETARY
TAMIL NADU POLLUTIOM CONTROL BOARD
y ~ CHENNAT ,
s\




ON TROL BOARD

< §re

GENERAL CONDITIONS

1. The above consent to establish cannot be construed as consent to operate.

»

2. The applicant shall make 2 request for grnnt of consent to operate atleast sixty days,
before the commissioning of trial production.

3. The unit shall carryout Ambient Air Quality Survey atleast for
stations for seasons for the callection of baseline
data, on the existing Anbient Air Quality level within the plant / outside the plani.

4. The applicant shall provide a aeteorological station to collect the data on wind velocity,
direction, temperature, rainfall etc.

The applicant shall prepare and submit a detailed Risk Assessment Repori alongwith on
site and of-site Emergency prepardness plan for

within the preaises of the plant as required under the Rules 13 and 14 of the

< Manufacture, Storage and Iaport of Hazardous Chewicals Rules; 1939 as anended.

The unit shall install KVA Capacity generator
~o-axelusivaly Tor the operation of Air Pollution Control measures in caiz of power failurs.

G SR Thd'ﬁﬁit'shgll also establish laboratory for analysis of qaseous / particulate emissions.

hy“cﬁange in the details furnished in the conditions has to be brought to the notice of
he:Board and got approved by the Board, before obtaining consent to operate under the
d Act.

" The facility has to conply with the provisions of Public Liability Insurance Acts 1991 to
_pravide imsediate relief in_the event of any hazard to human beings / other living
creatures/plants and properties while handling and storage of hazardous substances.

5. Consent to pperate will not be issued unless the facility compiled with the conditions of
consent io establish, otherwise the order of consent to establish already issued will be
revoked with immediate effect.

. r. Ll
e For MENBER SECRETARY

TANKIL NADU POLLUTION CONTROL BOARD

CHENNAT
VA

Faoee 3




All the provisions of the Biomedical Waste (Management & Handling) Rules,
1998 as amended from time to time must be complied with. .
The hospital shall provide ETP system for the treatment of sewage and trade
effluent as proposed so as to bring the quality of treated effluent to satisfy the
standards prescribed by the Board.
The hospital shall ensure that the entire quahtity of treated effluent is utilized on
hospital's own land for gardening at the hydraulic loading rate of 35KLD/Hec..
Biomedical wastewater if any generated shall be treated before disposal so as to
destroy the pathogens. :
The unit shall ensure that noise emission shall satisfy the ANL standards !
prescribed by the Board. |
The ambient noise level shall not exceed 55 dB (A) during the day time (6am to ’
9pm) and shall not exceed 45 dB (A) during the night time (9pm to 6am) due to J
the construction activity. w‘;
The hospital shall provide stack for the diesel generator and shall ensure that
the emissions satisfy the Ambient Air Quality standards prescribed by the Board.
The hospitai has to maintain proper manifest for transport, collection and

. _storage of the waste and shall also ensure that no wastes are stored beyond 12

o s
1
14,

18,

16.

__consent foroperation.. . . Alias o ket 4
The hospital shall provide colour coded bins as per the said rules in all the

o tal shall follow good house keeplng practices.
ospltal shall ensure that no odour nuisance is created .

. The hospital shall apply for authorisation under the Biomedical Waste_

(Management and Handling) Rules, 1998 as amended before applying for the

wards and shall make all the provisions to comply with the provisions of the said ;
rules in respect of biomedical waste manag:ement within the premises of the : | |!
hospital. 0 | AR
Green belt shall be developed inside and outside the premises of the hospital.

The hospital shall have storm water drains separately and the same shall be
connected to a Rain Water Harvesting strugture.

- The hospital shall submit an annual report to the Board in.Form No. I by g

January of every year to include mformatlon about the categories and quantltles-
of biomedical waste handled during the preceding year.

The hospital shall maintain records of collection, reception, storage,

tl'anSDOl'tation treafmanf and dienneal and Ar anv farma Af lhaadllc e Licao -1t



lo -

«

¢ waste in accordance with the rules and records shall be subject to inspection and
~ verification by the Board at any time. | -

'47. The hospital shall take all preventive measures against possible discharges /
emissions of mercury and the solid waste containing this metal due to the
breakage of thermometers, pressure and other measuring devices.

18. The spilled mercury waste §ha1l be cdlleéte'd carefully, stored and sent back to
manufacturers.

19. The hospital shall take all precautionary measures so that the mercury waste
does not get mixed with the biomedical waste or other waste.

20. The unit shall obtain Environmental cléarance from MOEF, Govt. of India as per EIA
Notification ,2006 if exceeds the area of construction activity by more than

20,000SqM

21.The unit shall furnish a copy of the application Ietter submitted to IMC ,Govt.of India -

to set up an Instituition and Hospltals

G

}/

S le—

2] 4
S, Y\/LQ’m hax &Qurr[z
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" Dr. MG.R. F =5

€DUCATIONAL AND RESEARCH INSTITUTE
UNIVERSITY

(Declared. U/S 3 of UGC Act. 1956)

HED G,0.1.No.F9-1/2002-U.3 dt.21-01-03 UGC G.0.l. No.F6-6/2002/(CPP-1) dt.13-03-03

ACS MEDICAL COLLEGE & HOSPITAL
(Faculty of Medical & Health Science)
OFFICE:

Pesiyor E¥R High Rood, NH-4, Chennai - Bangalore Highways, Velappanchavadi, Chennai - 600 077.
Ph: 044-64570316 / 317 Tele Fax: 044 — 26802155 /2133, E-mail - admission@drmardu.ac.in Website: www.drmgrdu.ac.in

Ref: ACSMCH/TNPCB/2009/01

i

Date: 25™ March 2009

A Member Secretary

e State Level Bnvironmental Impact Assessment Authority
(*/ Tamnilnadu Pollution Control Board,

e 76. Anna Salai, Guindy, Chennai — 600 032

zir, =
f ¢ ¥ . ;
Qub: Snbmission of Form I & EIA Report {or obtaining Environmental ‘
Jearance for our College & ifospital - regarding

We propose to set up 350 Beds Hospital with 250 Nos / day in Patients and 600 Nos / day
Out Patient Ward at SNo. 35/ 1, 2, 3, 64/1A, 63/2, at Numbal Village, Ambathur {
Talukin Thiruvallur District. The tofal buili up area of our facility is 22700 Sq.m and
total arca is 10.16 Ha.

o™ For obtaining environmental clearance form your office, we are submitting the Form T
W with EIA report.

: We request you to kindly consider our application, pursue the details favourably and
! issue environmental clearance at the earliest and oblige.

Thanking you

Yours Faithfully,
For ACS MEDJCAL COLLEGE AND HOSPITAL

2 )g;irian%
]

(&
: = & HOSPITAL
AC WrDICAL QOLLEG\: &l prrtion
nekragabavadl. CHEMNALSG

Corporaie




APPENDIX - I
(See Paragraph — 6)

FORM - I

1. | Basic Information

Name of the Project

.| M/s. A.C.S. Medical College &

Hospital (Dr. M.G.R. University)

Locaﬁon' / Site alternatives under
consideration

.| 8. No. 35/1,2,3,

64/1A, 63/2
Numbal Village
Ambattur Taluk
Thiruvallur District.

| size of the Project*

1] L

:la, No. of Beds -350

b. Inpatients - 250 Person/day
c. Out Patient - 600 persons/day

} Expected cost of the project

: | Rs. 34.98 Crores

Contact Information

- | Thiru. A.C. Shanmugam

Chairman

M/s.A.C.S.Medical College &
Hospital

(Dr. M.G.R. University)

22 (01d No. 121), G.N. Chetty Road
T. Nagar, Chennai — 600 017.
Phone: 044-28345166/3696

Screening Category

* Capacity corresponding to sectoral act
manufacturing, mining lease area and
area for mineral exploration,

production,

ivity (such as production capacity for
production capacity for mineral
Jength for linear transport

infrastructure, generation capacity for power generation etc.)
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Activity :
Construction, operation or decommissioning of the Project involving actions,

which will cause physical changes in the locality (topography, land use,
changes in water bodies, etc.) ;

Details thereof (with
S. Information / Checklist Yes/ | approximate quantities / rates,
No. Confirmation No | wherever possible) with source of

information data

1.1 | Permanent or temporary change in | No --
land use, land cover or topography
including increase in intensity of
land use (with respect to local land

ST S—

: use plan)
C 1.2 | Clearance of existing land, | No - : |
vegetation and buildings? [
e 1.3 | Creation of new land uses? No -- ‘;
1.4 | Pre-construction  investigations | Yes - p
e.g. bore houses, soil testing?
1.5 | Construction works? No -
1.6 | Demolition works? No --
1.7 | Temporary sites wused for| No -
construction works or housing of
construction workers? ;
1.8 | Above ground buildings, | Yes Site plan is enclosed.
structures or earthworks including | -
T linear structures, cut and fill or
o excavations
1.9 | Underground works including | No --
mining or tunneling?
1.10 | Reclamation works? No -
1.11 | Dredging? | No -
1.12 | Offshore structures? No -
1.13 | Production and manufacturing | Yes Details are provided in
processes? Annexure I
1.14 | Facilities for storage of goods or | Yes It is stored in a closed room
materials?
?’i
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Information / Checklist
Confirmation

Yes/
No

Details thereof (with
approximate quantities / rates,
wherever possible) with source of
information data

Facilities for treatment or disposal
of solid waste or liquid effluents?

No

Details are provided in Annexure 11

1.16

Facilities for long term housing of
operational workers?

No

1.17

New road, rail or sea traffic during
construction or operation?

No

1.18

New road, rail, air waterborne or
other transport infrastructure
including new or altered routes
and stations, ports, airports etc.?

No

——

1.19

Closure or diversion of existing
transport routes or infrastructure
leading to changes. in traffic
movements?

No

1.20

New or diverted transmission lines
or pipelines?

No

1.21

Impoundraent, damming,
culverting, realignment or other
changes io the hydrology of
watercourses or aquifers?

No

1.22

Stream crossings?

No

1.23

Abstraction or transfers of water
from ground or surface waters?

1.24

Changes in water bodies or théf.

land surface affecting drainage or
run-off?

- N'o'

1.25

Transport of personnel or
materials for construction,
operation or decommissioning?

No

1.26

Long-dismangling or
decommissioning or restoration
works? .

No

127

Ongoing activity during
decommissioning which could
have an impact on the
environment?

No

—

VEL LER '\\l(

ii %ﬂ“rﬁH—E—Gt‘ HOSEITR)

_'lJut.

r.\l\ DT

Ay AL \‘Ht




({5

‘\h/ p——

Details thereof (with
Information / Checklist Yes/| approximate quantities / rates,
Confirmation No | wherever possible) with source of
' information data
1.28 | Influx of people to an area in| No -
either temporarily or
permanently?
1.29 | Introduction of alien species? No -
1.30 | Loss of native species of genetic | No -
diversity?
1.31 | Any other actions? No --
2. Use of Natural resources for construction or operation of the Project (such

as land, water, materials or energy, especially any resources which are
non-renewable or in short supply)

- Details thercof (with
S. Information / Checklist Yes/ | approximate quantities / rates,
No. Confirmation No | wherever possible) with source of
; information data

2.1 | Land especially undeveloped or | Yes Undeveloped land taken for iease
agricultural land (ha) from M/s.Ranga Structurals. Lease

agreement copy is enclosed.

2.2 | Water  (expected source & | Yes | Source: Borewell
competing users) unit: KLD Domestic Purpose : 220 KLD

2.3 | Minerals (MT) No : '

2.4 | Construction matérial — stone | Yes | Stone, aggregates sand requirement
aggregates and soil (expected is 500 MT during construction
source — MT) phase. It is procured from outside

agencies.

2.5 | Forests and timer (source — MT) No -

2.6 | Any other natural resources (use | No -
appropriate standard units)

3. Use, storage, transport, handiﬁg or production of substances or materials,

24

which could be harmful to human health or the environment or raise

concerns about actual or perceived risks to human health.
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‘ Details thereof (with
Information / Checklist Yes/ | approxim:ate quantities / rates,
Confirmation No | wherever possible) with source of
information data
3.1 | Use of substances or materials, | No -
which are hazardous (as per
MSIHC rules) to human health or
the environment (flora, fauna and
water supplies)
3.2 | Changes in occurrence of disease | No -
or affect disease vectors (e.g.
insect or water borne diseases)
3.3 | Affect the welfare or people e.g. | No --
by ¢hanging living conditions?
3.4 | Vulnerable groups of people who | No -
S could be affected by the project
e.g. hospital patients, children, the
» elderly etc.
3.5 | Any other causes No --
4. Production of solid wastes during construction or operation or
decommissioning (MT/month).
Details thereof (with
S. Information / Checldist Yes/ | approximate quantities / rates,
No. Confirmation No | wherever possible) with source of
- information data
4.1 | Spoil, overburden or mine wastes | No ; --
L 4.2 | Municipal waste (domestic and or Yes | Municipal solid waste is 15T/M. It
e commercial wastes) will be disposed to authorized
e agency
&
43 |Hazardous wastes (as per| No -
Hazardous Waste Management
Rules)
4.4 | Other industrial process wastes No -
45 | Surplus product . No G
4.6 | Sewage sludge or other sludge | Yes | Sewage organic sludge — 100 Kgs /
from effluent treatment day. It will be issued as organic
manure.
4.7 | Construction or demolition wastes | No --
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Details thereof (with
Information / Checklist Yes/ | approximate quantities / rates,
Confirmation No | wherever possible) with source of
information data
4.8 | Redundant machinery or | No --
equipment
49 | Contaminated soils or other| No -
materials
4.10 | Agricultural wastes No --
4.11 | Other solid wastes Yes | Bio medical waste of quantity 0.7
T/day. It will be disposed to
M/s.Tamil Nadu Waste
Management Ltd., Agreement
Xerox copy is enclosed.
34
N 3. Release of pollutants or any hazardous, toxic or noxious substances to air
& (Kg/hr).
: Details thereof (with
S. Information / Checklist = | Yes/| approximate quantities / rates,
No. Confirmation No | wherever possible) with source of

information data

5.1 | Emissions from combustion of| No -~
fossil fuels from stationary or
mobile sources

5.2 |Emissions from  production | No --
process 3

5.3 | Emissions from materials handing No | . -

(\__ including storage or transport
54 |Emissions from  construction | No --
e activities including plant and

equipment

5.5 | Dust or odours from handing of | No --
materials including construction
materials, sewage and waste.

5.6 | Emission from incineration, of | No -
waste

5.7 | Emissions from burning of waste | No -
in open air (e.g. slash materials,
construction debris)
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Generation of Noise and Vibration, and Emission of Light and Heat:

Details thereof (with approximate

S. Information / Checklist Yes/ quantities / rates, whereéver
No. Confirmation No possible) with source of

information data

6.1 |From operation of equipment €.g. No -
engines, ventilation plant, crushers

6.2 |From industrial or similar| No -
processes

-

6.3 |From construction or demolition No -

6.4 |From blasting or piling No - \‘
6.5 |From construction or operational| No - “
: traffic
A 6.6 |From lighting or cooling systems No -
6.7 |From any other sources No DG Set 350 KVA is installed.
Acoustic enclosure is provided to
control noise pollution level to the
e - standards of TNPCB. "
2 Risiks of contamination of land or water from release of pollutants into the

ground or into sewers, surface waters, ground water, coastal waters or the
sea:

Details thereof (with
S. Information / Checklist Yes/ | approximate quantities / rates,
No. Confirmation No | wherever possible) with source of

information data

O 7.1 | From handling, storage, use OF No -
spillage of hazardous materials

72 | From discharge of sewage or other | Yes | Sewage: 180 KLD is treated in

«

effluents to water of the land QTP which is located in our
(expected made and place of premises. After treatment it is
discharge) disposed into our own land for

gardening. Details are provided
Annexure - II

73 | By deposition of polll;tants No -
emitted to air in the land or into
water

7.4 | From any other sources No --




Information / Checklist
Confirmation

Yes/
No

Details thereof (with
approximate quantities / rates,
wherever possible) with source of
information data

stimulated by the project which
could have impact on the
environment €.g.:

s Supporting infrastructure

(roads, power supply, waste or
waste water treatment, etc.)

7.5 | Is there a risk of long term build | No -
up of pollutants in the
environment from these sources?
8. Risk of accidents dﬁring construction or operation of the Project, which
could affect human health or the environment.
Details thereof (with
S. Information / Checklist Yes/ | approximate quantities / rates,
No. Confirmation No | wherever possible) with source of
information data
8.1 | From explosions, spillages, fires | No -
etc. from storage, handling, use or
production of hazardous
substances
8.2 | From any other causes No. -
8.3 | Could the project be affected by | No -
natural disasters causing
environmental damage (e.g.
floods, earthquakes, landslides,
cloudburst etc.)?

9. Factors which should be considered (such as consequential development)
which could lead to environmental effects or the potential for cumulative
impacts with other existing or planned activities in the locality.

Details thereof (with
S. Information / Checklist Yes/| approximate quantities / rates,
No. Confirmation No | wherever possible) with source of
information data
9.1 [Lead to  development of| No --
supporting,  cities,  ancillary
development or development

A A




Information / Checklist
Confirmation

Yes/
No

Details thereof (with
approximate quantities / rates,
wherever possible) with source of
information data

Housing development
Bxtractive Industries
Supply industries
Other

9.2

Lead to after-use of the site, which
could have an impact on the
environment

No

9.3

Set a precedent for later

developments

No

9.4

Have cumulative effects due to
proximity to other existing or
planned projects with similar

effects

No

Environmental Sensitivity

Information / Checklist
Confirmation

Yes/

No

Details thereof (with
approximate quantities / rates,
wherever possible) with source of
information data -

Areas protected under
international conventions, national
or local legislation for their
ecological, landscape, cultural or
other related value

No

—

Arcas which are important or
sensitive for ecological reasons —
Wetlands, watercourses or other
water bodies, coastal zone,
biospheres, mountains, forests

No

Areas used by  protected,
important or sensitive of flora or
fauna for breeding, nesting,
foraging, resting, over wintering,
migration

No

Inland, coastal,
underground waters

marine  or

No
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ANNEXURE -1
HOSPITAL OPERATIONS

It is a proposed college & hospital. It will carryout the following operations in their
hospital premises.

A. Major Operations

@

(id)
(iif)
()
™)

Cardiology
Orthopedics
Nephrology
Urology
Oncology

e

S

(vi)  Neurology

Ny (vii) Opthomology
(viii) Vascular Surgery

(B)  Minor Operations
! ; i i4
(i) Excision of cyst
(i) Circumcision 4
(iii) FExcision on Lipoma

© Birth Control Operations
) Cesarean Section Ooperation
E) Hysterectomy

(F) . Appendicectomy .
(= (G) Hernia Piles Fistula etc.
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ANNEXURE - IT

SEWAGE TREATMENT DETAILS

Waste water of from college, Hospital and staff quarters is treated in sewage treatment
plant (STP) located in their premises. Details are provided below.

A. Treatment Scheme

(a) Domestic Wastewater: Wastewater from different sources is passed through bar
screen chamber to remove coarse floating particles before collecting in a collection tank from
the tank it 1s pumped to FAB (Aeration Tank) reactor. Here organic matter is oxidised
bmlogmally by microorganisms under aerobic conditions. To maintain aerobic condmons a

™ 10 HP Diffused Aeration System is provided Then the aerated wastewater is allowed by
gravity into Secondary settling tank to remove the suspended biological floc by gravity
settling. Later clarified effluent is collected into Intermediate collection sump. From the sump
it is pumped to Multimedia filter and Activated carbon filter to remove remaining suspended
particles by filteration. Finally treated wastewater is collected Treated wastewater collection
sump and it is disposed on land for gardening in their premises which will meet the inland
water standards prescribed by TNPCB.

The settled particles in Secondary settling tank is recycled to Aeration Tank to
maintain desired MLSS concentration and F/M ratio. The excess solids are pumped to Sludge
drying beds. Filterate from sludge drying beds is collected in collection tank After drying
sludge (biological in nature) is scraped periodically and it is utilized as orgamc manure.
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FLOW

Domestic
W astewater

A

DIAGRAM

Collection Tank [*

. Pumping
4 Sludge
FAB Reactor Reeycling
Y
Secu::xdary Shidgn -
Settling Tank |Pumping Excess
: Sludge
Y \ 4

Inte;"m:diate Sludge Drying
Collection Sump Beds
"\V Pumping
: Y Filterate
Multi Media 1
1_7 Filter =
-
i ' Activated
Carbon Filter
| 4
Treated Wastewater
Collection sump
B. CIVIL TANK DETAILS
(a)  Bar Screen Chamber
No. of Units One
A Size 1.0x1.0x1.Im
Material of Construction RCC
{
(b)  Collection Tank
No. of Units One
Size 8.4x6.0x3.5m
Material of Construction RCC
(9  FAB Reactor =
~ No. of Units One
Size 3.0m Dia x 4.0m Depth
Material of Construction RCC
ol
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(2

(@)

(i)

(i)

Secondary Settling Tank
No. of Units

Size

Material of Construction

Intermediate Collection Sump
No. of Units

Size

Material of Construction

One
4.0m Dia x 3.5m Depth
RCC

One
2.0x2.0x3.0m
RCC

Treated Wastewater Collection Sump

No. of Units
Size
Material of Construction

Sludge Drying Beds
No. of Units

Size
Material of Construction

Mechanical Equipment Details

Transfer Pump
No. of Units
Specification

Diffused Aeration Systems
No. of Units |
Blower specification

No. of Diffusers

Filter Feed Pump:
No. of Units
Specification

One :
20x20x3.0m
RCC

Four
20x2.0x1.0m
Bri¢k work

One
CI, submersible, Centrifugal pump of capacity
@ 3 Lts/Sec 8 M Head 1 HP

Two (1W + 15)
10 HP, 240 m*/hr
8 Nos

Two (1W+ 18)

CI, Horizontal, Centrifugal, Non-clog Pump of
Capacity 7.5m’/hr, 3.0 HP.

Kirloskar
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Multi Media Filter

No. of Units
Size
Material of Construction

Activated Carbon Filter
No. of Units

Size

Material of Construction

)( l f']SPl\r‘—

o ME::S AD\ c em 100 077
VELAP

One

1.0m Dia x 1.5m HOS
Mild Steel with FRP lining.

One
0.8m Dia x 2.0m HOS
MS with FRP lining.
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STATE EXPERT APFRAISAL COMMITTEE OF TAMILNADU

4-D,Panagal Maligai,
No.1 Jennis Road, Saidapet,
Chennai-600 015.

From To

Thiru.R.Ramachandran,M.E.,PH., The Chairman,

Secretary, M/s. A.C.S. Medical College & Hospital
State Expert Appraisal Committeg, (Dr. M.G.R. University),

4-D, Panagal Maligai, 22, (Old No. 121), G.N. Chetty Road,
No.1, Jennis Road, Saidapet, T.Nagar,

.Chennai-600 015. Chennai - 600 017.

Letter No.SEAC/TN/E No. 228/AP/2009 _ Dated:27.07.2009.

Sir, .

Sub: SEAC - TN - M/s.ACS Medical College & Hospital,
Numbal Village, Ambattur Taluk, Thiruvallur District - 8
(a) Building & Construction Projects - Environmental
Clearance - Additional Particulars called for -
Regarding.

Ref: 1. Your Application for EC di. 92.24.2009.

2. Minutes of the 12" SEAC meeting held on 29" &
30" June, C9.

Kindly refer to your proposal first cited submitted to State Environmental Impact
- Assessment Authority for Environmental Clearance.

The above proposal was considered in the 12" meeting of the SEAC held on 29" &
30" June, 2009. The committee decided to call for Re-presentation of the project.

In view of the above, you are requested to re-present your project after circulating
the revised details to the Members of the Committee, along with a copy of this letter as a
refcrence and contirm the same i this office with proof for dispatci for consideration.

S AC Tmllnadu
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STATE LEVEL EXPERT APPRAISAL COMMITTEE OF TAMILNADU

From To
Thiru.R.Ramachandran,M.E.,PH., The Chairman,
Secretary, - M/s.A.C.S Medical College &
State Expert Appraisal Committee, Hospital,
4-D, Panagal Maligai, (Dr,M.G.R.University),22 (Old
No.1 Jeenis Road, Saidapet, No.121), GN Chetty Road,
Chennai-600 015 T.Nagar,Chennai-17.
Letter No SEAC/F.No.226 /M-XIX/2010 Dated:09.07.2010.
- <. i,
S et Sub: SEAC -TN- M/s. ACS Medical College & Hospitals,
Numbai Village, Ambattur Taluk, Thiruvallur District - Application
{,J for Environmental Clearance - Intimation-Regarding.
Rei: 1) Your application dated:02.04.2009.

2) Letter No.SEAC/F.No.226/M-XVIII/AP/2009/dt.20.05.2010.
This has reference to the letter second cited. !n this regard it is
proposed tc consider the above mentioned proposai durirg the mecting of the
Expeit Aporaisal Committee to be held ¢n £2.07.201C at 11 30 AM in the
Conference Hall of Annamalai University Alumini Association, AUETAA
- House, No.7, F.C.M.Coiony, St.Thomas iiount, Katnipara Jiinction, Chennai -
500 016.
FurtHer, | am to request you to make a presentation on the project to
u\_ ‘ cover the site details, salient features of the project and the related
~Errdiromimental issues including EMP as thay e envisaged based o the
project profile and the site uetails and clarify any Jjueries the Committee may
raise during the discussion. The proponent is requested to sirculate the
handouts of the presentation during the meeting and submit a copy of the
same to SEIAA.
It is informed that only ihe Environmental Consuitants listed in
the MoEF, -Govt.of India O.M.No.J-11013/77/2004-1A ' {1\ %22 062010 .
{available on Winistry's website http//www.envfor.nic.in) will be
permitted to appear before SEAC/SEIAA or certify any documents in the
entire process from the stage of applying in Form-l/IA to TOR to
Environmental Clearances.



You are requested to appear 30 minutes befcre your presentation time

along with details of Additional particulars if any sought by this office. A line of

confirmation regarding your participation in tre meeting will be very much

appreciated.




Thiru.R. Ramachandran M.E,(PH), STATE LEVEL EXPERT APPRAISAL

Secretary, COMMITTEE,
_ 4-0. Panagal Maliga.
5 PR No 1 Jeenis Road, Saidapet. {n
Chennai-15,
Letter No SEAC/F No 226/M-XIX/API2010/ Dated.24 08.2010.
To
The Chairman, P
M/s A C S Medical College & Hospital. th 83
(Dr M G R University).22 (Old No. 121) 097[@f&060
GN Chetty Road. T Nagar
Chennai-17
Sir

Sub  SEAC -TN- M/s ACS Medical Coliege & Hospitals, Numbal
. Village. Ambattur Taluk Thiruvallur District - Environmental
Clearance- Additional particulars called for- Reg

Ref 1 Your application dated:02.04 2009
2. Minutes of the 19th SEAC meeting held on 227 & 23°
July 2010
3. Your Lr.dt 16 07 2010

Kindly refer to your proposal submitted to State Level Environmental Impact
Assessment Authority for Environmental Clearance.
The above proposal was considered in the 19" meeting of the SEAC held on
2277 & 237 July 2010 The committee decided to defer the project for want of
particulars
The proponent shall explain” the profile of the scheme and the stages of
b development with reference to construction along with relevant documents obtained
‘: from the State / Central Agencies ;

In view of the above. you are requested to r:f.rculate the above particulars to
the Members of the Committee. along with a copy of this letter as a reference and
confirm the same to this office with proof for dispatch for consideration.

The receipt of this letter may be acknowledged \

~\- X Ti b

for Secretary
SEAC. Tamilnadu



Thiru.R.Ramachandran,M.E,(PH), STATE LEVEL EXPERT APPRAISAL

Secretary, COMMITTEE, e
4-D, Panagal Maligai, gmﬁyev]
No.1 Jeenis Road, Saidapet, —

Chennai-15, W{

Letter No.SEAC/F.No. 226 /M-XXIV/2011 -_Dated: 09.02.2011.
»

To

The Chairman,

M/s.ACS Medical College & Hospital,
(Dr.M.G.R.University) 22, (Old No.121),
G N Chetty Road, T.Nagar,
Chennai-600 017.

Sir,

Sub: SEAC -~TN-M/s.ACS Medical College & Hospital, Numbal
Village, Ambattur Taluk, Thiruvallur District -Application for
Environmental Clearance - Intimation-Regarding.

Ref: 1) Your application for EC dt.02.04.2009.
2) Your letter dt-2#-342840. 9.9 9.0 //

This has reference to your letter cited. In this regard it is proposed to
consider the above mentioned proposal during the meeting of the Expert Appraisal
Committee to be held on 11.02.2011 at 4.00 PM in the Conference Hall of
Annamalai University Alumini Association, AUETAA House, No.7, P.C.M.Colony,
St.Thomas Mount, Kathipara Junction, Chennai - 600 016.

Further, | am to request you to make a presentation on the project to cover
the site details, salient features of the project and the related Environmental issues
including EMP as may be envisaged based on the project profile and the site
details and clarify any queries the Committee may raise during the discussion. The
proponent is requested to circulate the handouts of the presentation during the
meeting and submit a copy of the same to SEIAA.

It is informed that only the Environmental Consultants listed in the
MoEF, Govt.of India O.M.No.J-11013/77/2004-1A II (1), dt.28.06.2010 (available
on Ministry's website http//www.envfor.nic.in) will be permitted to appear
before SEAC/SEIAA or certify any documents in the entire process from the
stage of applying in Form-l/IA to TOR to Environmental Clearances.



You are requested to appear 30 minutes before your presentation time
along with details of Additional particulars if any sought by this office. A line of
confirmation regarding your participation in the meeting will be very much
appreciated. :

: ( ’L/( b
e »

for\S€éc
SEAC, nadu
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STATE EXPERT APPRAISAL COMMITTEE OF TAMILNADU

From To

Dr. S.Balaji ,M.E,(PH),Ph.D The Chairman,

Secretary, - M/s.A.C.S.Medical College &I@ospital
State Level Expert Appraisal Committee, (Dr.M.G.R.University),22

Third Floor ,Panagal Maligai, (Old.No.121),G.N.Chetty

No.1 Jeenis Road, Road, T.Nagar,

Saidapet, Chennai-600 015. Chennai-17

Letter No.SEAC/DC/F.No.78/2012 Dated: 7.09.2012.
Sir, :

Sub: SEAC — TN- M/s.A.C.S.Medical College & HospitalNumbal village, Ambattur
Taluk,Thiruvallur District - Application for Environmental Clearance -Additional
Particulars-Directed to circulate— Reg.
Ref: 1.Your application for EC dated 02.04.2009

2. T.O. letter No. SEAC/TN/F.No.226/M-XIX/AP/2010 dated 24.08.2010

3. Your letter dt 1.1.2011

I am to invite your kind attention regarding the subject as mentioned above. It was
requested to forward certain particulars raised by SEAC during the appraisal of the project on
22" and 23" July 2010 to all the members of the Expert Committee vide reference second
cited .In the reference third cited , you have ssubmitted the same with Proof of Despatch for
consideration.

However, as the tenure of the earlier SEAC completed on 2.3.11, it is proposed to
appraise your proposal by the newly constituted Expert Appraisal Committee in the
forthcoming meeting,.

In this regard, I request you to forward theparticulars to the Members of the Expert
Committee(enclosed) by Courier / speed post and confirm the same to this office so as to
place your proposal in the forthcoming meeting, failing which your proposal will not be
considered for appraisal. A copy of this letter may be enclosed with the documents as a

-~ v ;
reference. TRa  exoct da«ﬂz_ Q@ oypvouwdal S dlef wreelning
M ER KR ‘t~din el e o) ) A, COUNIZ. -

Encl.: As above M -
J,Y Secretary, S0 ll

SEAC, Tamilnadu.



YOGESH DWIVEDI, L.F.S.,
MEMBER SECRETARY,

o

STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY,
TAMIL NADU.
3rd Floor, Panagal Maligai,

No.1, Jeenis Road, Saidapet,
Chennai-15.

Letter No. SEIAA-TN/F.N0.226/M-XXIV 2009  Dated :13/12/12

To,
The Chairman,
M/S.ACS Medical College & Hospital,
(Dr.M.G.R.University), 22 (Old No.121),
G.N.Chetty Road, T.Nagar,
CHENNAI 6006 017.
4
Sir,

Sub : SEIAA-TN-EC-Project proposal submitted seeking EC-Proposal by
ACS Medical Colleger & Hospital, Chennai 77 to set up hospital in
S.No. 35/1,2,3,64/1A, & 63/2 at Numbal Villag, Ambathur Taluk,
Thiruvalluvar District received — Regarding.

Ref: 1 Your application along with project documents dated 02/04/2009.
2 Your letter dated : 02/02/2011.

3.This office letter No: SEAC/F.N0.226/M-XXIV/2011 dated 09/02/11.

' We are in receipt of an application along with project proposals in the prescribed

format and supporting documents from you for constructing a hospital in 8.No. 35/1,2,3,64/1A &

63/2 at Numbal Villagee, Ambathur Taluk, Thiruvallur District

Your attention is drawn to the EIA Notificatin dated 14" September 2006 along
with amendments thereon, notified by the Ministry of Environment and Forests, Government of
India, wherein, it has “Imposed certain restrictions and prohibitions on new projects or
activities, or on the expansion or modernization of existing projects or activities based on
their potential environmental impacts as indicated in the Schedule to the notification, being
undertaken in any part of India, unless prior environmental clearance has been accorded
in accordance with the objectives of National Environment Policy.”

The Government of India, Ministry of Environment and Forests in various circulars have
repeatedly emphasised-that any construction activity started or being executed before obtaining
an Environmental Clearance from the Competent Regulatory Authority i.e State Level
Environment Impact Assessment Authority shall be construed as a violation, as per the provision
of he Environment (Protection) Act 1986. The Ministry has also delegated required powers and
instructed the concerned State Government to take legal action against such proponent who has
started project activity without a prior Environmental Clearance for violation, by invoking
powers under section 19 of Environment (Protection)Act 1986.
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It shall be noticed that construction activity towards the project implementation
without obtaining prior Environmental Clearance is a cognizable offence under section 19 of
Environment (Protection) Act, 1986 and is also liable to punishment for contravention of the

provision of the said Act and the Rules or order and directions, under section 15, 16 or 17 of the
said Act as applicable.

In the above circumstances, it is hereby instructed that the Proponent shall not
commence any activity, other than cleaning the site, fencing the site and putting up temporary
structure for accommodation of guard, along with basic facilities like toilets and water supply,
made as a temporary arrangement.

[ also inform that SEAC vide letter dated 07/09/2012 has requested to circulate
certain particulars to the reconstituted SEAC members but so for no reply is received from your
end . It is requested to circulate the Form I, IA,IA etc along with the details called by the SEAC
in its 19" meeting on the profile of the scheme and the stages of development with reference
construction along with the relevant documents obtained from the State/Central Agencies to all
the members of SEAC and to forward the Proof of Delivery (POD) to this office on or before

21/01/2013. Failing which the application filed for the issue of EC will be recorded/closed
without further notice.

The receipt of this communication should be acknowledged immediately.

W’V ?6 Member Setretary,
\,ﬂ SEIAA-TN.
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E. No. 19-2/2013-JA-111
Government of India :
Ministry of Environment, Forest and Climate Chan ge

(Impact Assessment Division)

KK
Indira -Paryavavan-- B
Aliganj, Jor B
New Delhi-1
Dated: 09% Jun
OFFICE MEMORANDUM :

Sub: Clarification regarding Gazette Notification No. S.O. 3252 (E) dated 22.12.2(
applicability of Environment Clearance-reg.

Vide Gazette Notification No. S.0. 3252 (E) dated 22.12.2014, the Ministry of Enviro
Forest and Climate Change has exempted the School, College and Hostel for educational in
from obtaining prior Environment Clearance under the provisions of the EIA Notification, 200
to Sustainable Environmental Management.

obtaining prior Environment Clearance under the provisions of the EIA Notification, 2006 su e
sustainable environmental Management. In case of medical universities/institutes the compon
Hospitals will continue to require prior Environment Clearance. ;

The Guidelines to be followed for building projects to ensure sustainable environmen

management in pursuance of Notification No. S.0.3252 (B) of 22 December 2014 under
Notification 2006 are at Annexure-I. ;

This issues with the approval of the Competent Authority.

Copy to:-

All the officers of IA Division

The Chairperson/Member Secretaries of all the SEIAAS/SEACs.
The Chairman of all the Expert Appraisal Committees

The Chairman, CPCB

The Chairpersons/Member Secretaries of all SPCI3s/UTPCCs,
IT Consultant, MoEFCC for uploading into the website.

S e G0 B g

Copy for information:

PS to MOS (Independent Charge).
PPS to Secretary (EF&CC).

All Divisional Head.

Website, MoEF&CC

Guard File.




* GUIDELINES TO BE FOLLOWED FOR BUILDING AND CONSTRUCTION PR

TO ENSURE SUSTAINABLE ENVIRONMENTAL MANAGEMENT

IN PURSUANCE OF NOTIFICATION No. S.0. 3252 (E) OF 22nd DECEMBE
UNDER ENVIRONMENT IMPACT ASSESSMENT NOTIFICATIO

[INDUSTRIAL SHED AND EDUCATIONAL IN '

Ihe Notification dated 22nd December, 2014 has taken out the industrial shed*, school, college, hostelfor
educational institution from the requirement of prior Environment Clearance (EC) under EIA ‘Notifi
2006 and stipulated that such buildings shall ensure sustainable environmental
waste management, rain water harvesti

Guidelines will be applicable to all buildi
No. S.0. (E ) 3252 of 22nd. Dece
guidelines as suited will be a
conditions stipulated in the E

Land, Air, Noise, Water, Energy, Biological, Socio-economic, and Solid & other Waste Management
main environment facets to be considered in relation to pre, during & p

ost building construction, therefor
is necessary to ascertain the baseline data of these environmental facets. :

i Environmental
No. Parameters

Implementation and monitoring _}iélraaeterémigbe included in local by-laws.

a0 S PN L S ST B

a.  Pre-requisites Brief description of the project

01.Name of the Project, Surve

mentioned with Google Eart
submitted.

y number, Village, Taluka, District, State to be
h Image and GPS Co-ordinates of the plot to be

02.Location & distance from nearby landmark

03.Total Built-up area (FSI and Non- FSI) should be mentioned with detailed
Calculations certified by local planning and sanctioning authority.

04.Form 1, Form 1A and Consolidated statement as per Environment Notification -
dated September 14, 2006 to be submitted to local planning and sanctioning
authority, Regional Office, MoEFCC and SPCB g ;

b.  Environment 05.The building fayout, set-back/side margin, podium, basement ventilation el i
Impacts on is prepared based on local building bye-laws and is approved by local
Project Land ities. ject Proponent shall obtain all nece

clearance/ permission from al| relevant agencies including Town
Authority before commencing the work.

0. Provisional fire NOC to be obtained from local CFO ( Chief Fire Officer)

07. "Consent-to-Establish’ and Consent-to-Operate” shall be obtained as required:
from State Pollution Control Board as provided in the Air (Prevention. an
Control of Pollution) Act, 1981 and Water (Prevention and Control of
Pollution) Act, 1974 :

08.The project proponent shall put in place a credible enforcement mechanism
for compliance of energy conservation measures with its allottees, as:

projected, in perpetuity. This would be monitored by the designated Enen

Conservatlon/-efﬁciency Authority in the State.
09.S0il and ground water samples will be tested to ascertain that there is no

places / services to be mentioned.




10.Top fertile soil to be preserved and to be later used in lan

11.The excavation/demolition debris must be d
areas or to be used within site for levelling -
the--debris-Wil.l*‘bé‘fdiS‘st@ﬂ'm;‘rive"rfbe" eS et ¥ ;

12.Undertaking to be given by project proponent: that occupancy wi
only after drainage and water connections are in place. o

13.Dust/smoke prevention measures such as wheel washing, water «
screening, barficading and debris chute must be installed, :

14.This should comply with the provisions of eco-sensitive zon
coastal zone regulations, heritage areas (identified in 'th
issued separately as specific guidelines), water body zones
no construction is _permitted in the water-spread and buffe
minimum  around the FTL Ifull tank level]), various hazard
regulations, and others if the site falls underany such area, %

15.The site planning should take into account hieat island effect, size andde
of the built-up areas cause heat island effect; wherein higher |
are created in the dense urban areas as against the low-ris
built-up areas. The solar access in the morphology of cl
understood In terms of utilization of direct (and not reflected or
radiation, mainly for day lighting and heat gain. This defing
distances between the buildings and the relations between b
and open spaces.

16.The proport:io_nof_ open spaces and built-up edges should be des
that it ensures winter solar access and summer ventilation, ‘

dscape.

Water

Waste Water
Treatment

17.Proponent shall obtain permission for ground water withdrawal fr
Ground Water Authority. : :

18.Storm water control and its re-use as per CGWB and BIS standards fo
various applications,
19.The natural flow of existi

ng storm water channel should not be altered or:
diverted.

20.Keeping in view the use of large quantities of water in curing, measures fo
reducing water demand during construction should be followed. Curing:
should be sprayed on concrete structures; free flow of water -shou :
allowed for curing. After liberal curing on the first day, all concrete structis
should be painted with curing chemical to save water. Concrete st ctures
should be covered with thick cloth/gunny bags and the

and complete curing. Ponds should be made usin
to avoid water flowing away from the flat surface

21.The developer should ensure groundwater and municipal water meet the
water quality norms as prescribed in the Indian Standards for ario
applications (Indian Standards for drinking [IS 10500-1991], irrigati
applications [IS 11624-1988)).

22.The use of potable water during construction should be minimized,

23.8eparation of grey and black water should be done by the use of du
Plumbing line for separation of grey and black water.

24.Source of water to be identified.

25.Water treatment measjires such as filtration, softeners, RO etc should be:
implemented. :

26.Low flow fixtures and Sensors to be used to promote water conservation,
27.Water meters to be installed to monitor consumption of water.

28.Water balance table/chart should be prepared,

éQ.Sewage treatment
be installed on site.

30. Tertiary treatment such as d
ozonization/ chlorination to

plant of capacity capable of treating 100% waste water to

ual media filter, activated ca'rt;.f.o,qv
be provided so that the tfrea'tev




f STP and purmp room: emer
NBC air changes norm: provided.

32.Treated waste water to be recycled for flushing and gardening.

ai

e.  Drainage
Pattern

' f : Ground Waigr:

9.  Solid Waste
Management

33.Excess treated water disposal plan td.pe:;u,sufém'ittéd.

34.Total paved area of the site under parking, roads, paths or ai
should not exceed 25% of the site area or net imperviousness

to exceed the im| rviousness factor as pre scribed by :
' j Smorestingént. ‘

| point for excess treated water discharge wi

sewer for areas where sewerage network is present, :

36.In areas where sewerage network is absent, the excess treated:
used for agriculture or can be disposed off as per CPCB rules.

37.Storm water disposal plan to be submitted.

38.The final disposal point for storm water will be municipal storm draij
where storm water network is present. .

39.1n areas where storm water network is absent, the storm water su
can be disposed offin nearby natural water st[e.amsf nallas.

40.Hydro-geological survey for ground water analysis shall be submitted;

41.Aquifer capacity and Ground water yield shall be determined. =~

42.Rain water harvesting plan shall be submitted indicating the nuj
recharge pits and bores and total rain water to be harvested.

43.Rain water to be harvested and as a safety precaution, rainwater

ﬂonr»ljne
filters be provided as per NBC norms. B

A} During construction phas'_e:

44.Disposal of muck during censtruction phase should not create an %}gg@g 56
e’ffect‘on"the-_neighbﬁurjng,c_o_mmu‘nities and be disposed tat he nece
precautions for general safety and health aspects of people, only'i D
sites with the approval of competent authority. The Rules on the
Management including Construction Waste issued by the M
amended will be applicable, :

45.Construction spoils, including  bituminous material and other hazardous-
materials, must not be allowed to contaminate watercourses and- the dt
sites for such material must be secured so that they should
ground water: : :

not leach ir

the State Pollution Control Board.
47 Miscellaneous site debris such as broken tiles etc shall be used on site fo
leveling /backfilling purpose. £
48.Packaged STP /mobile toilets shall be provided for labour camp.
49.Polymer bags used for cement and gypsum shall be handed over to
authorized recyclers.

50.Cardboard boxes and other packaging material will be 'ha?ﬁﬁéﬂ}d‘iig; to
authorized recyclers. g

B} Post construction phase:

51.0rganic waste composter (OWC) or Vermiculture pits shall be installed on site
for  biodegradable  waste treatment  (capacity calculated at
0.3kg/tenement/day) The manure generated shall be used for landscaping.

52.The non-biodegradable waste or e-waste shall be handed aver to:a
recyclers. s

53.STP sludge shall be removed using filter press or centrifuge mechanism. The
dried sludge cakes shall be used as manure in landscaping. :

54 Minimize waste generation: streamline waste segregation, _stora




Air Quality

rce recovery from * Employ resource recov

plodegradable waste as per the Solid Waste Managemer, and
Rules, 2000 of the MoEFCC Make arrangements for reeycling
through local dealers. ; A

road. ;
57 Hazardous Waste Management: Products, such as paints,

batteries, and pesticides that contain potenti Hy:

special care when being disposed. Improper

wastes can includ; rng the
sewers, or in some cases putt

The hazardous wastes from construction and
centering oil, formwork oil, tar and tar pro
compounds, etc.), wood dust from treated: . lea
chemical admixtures, sealants, adhesive solvents, Exj
products and equipment used in excavation, acrylics, and si

A} During construction phase:

58.The diesel required for operating DG sets shall be stored. i

tanks and clearance from Chief Controller of Explosives :
applicable. ol W s

Incremental pollution loads on the a'mb'ieﬁt:‘_a,"ir.-,a_?nd.n is

closely monitored during construction phase. Adequate

made to reduce ambient air and noise leve. uring constructi

ta conform to the stipulated standards by CPCB/ SPCB.
60.Burning of waste to be banned,

61.The construction site DG to be maimta_ined rggu_farl_y .80 that the
emission and noise levels are as per permissible norms. S ¥

62.Regular P.U.C check for all construction machinery coming on site be done.

63.Noise cancellation and insulation devices such as mufflers, barricades etc tg
be used to avoid noise propagation to adjoining areas. G

B} Post construction phase:

64.DG to be regularly maintained so that the smoke emission and naise leve
are as per permissible norms. It shall be at least 6 meters away from
boundary.

85.Air quality monitoring to be done quarterly.

66.STP and water pumps, air blowers etc should be j

C} During Construction & Operation

€7.The provisions of the Air (Prevention and Control of
1981) and the rules made thereunder be comp
poliution during construction and operation.

68.Setting up the barriers: National Building Code 2005 suggests that desi
solutions such as barrier blocks should be used to reduce external-
noise levels to at least 60-70 dB (A) at any point 1.0 m from'a
looking fagade. Green beits and landscaping could act as a effecti
to control noise pollution. In case of railway tracks, a m imum - di
50m to 70m may be provided between the buildings and the tracks.

Pollution) Act, 1984:(14 q
lied for control of noi

69. Appropriate processes and material be used to encourage reductio
carbon foot print. '

70. Use of glass be reduced by up-to 40%
and load on air-conditioning. If necessa
special reflective coating in windows.

71.Solar water heater to be provided adequately.




73.Install energy meters to 1
common area lighting, and ot

itor over nsumption, and tim
her consumption of measurable

provisions of Fly Ash Nofification of September, 1999 and a
27th August, 2003 and 3rd ‘November, 2009: : :
75.Wherever possible recycled materials‘having low embodied energy be used.
76.Use of light coloured, reflective roofs having an SRI (solar ref!ec;jaq
of 50% or more should be promoted. The dark coloured. tradition
finishes have SRIvarying from 5% to 20%. i

77.Optimize use of energy systems in buildings that should ma
indoor environment conducive to the functional requirements

by following mandatory compliance measures rall applicab
recommended in the Energy Conservation ( -
Bureau of Energy Efficiency, Government of India. :
include air conditioning systems, indoor lighting systems, -
heaters, and air circulation devices.

78.Use the concept-of passive solar design of buildings using
design approaches that minimize energy consumption in-

integrating conventional energy-efficient devices, such as m

electrical pumps, fans, lighting fixtures, and other equipment, with t

design elements, such as building orientation, landscaping, efficie

envelope, appropriate fenestration, increased day lighting design, a
mass.

79.The building should be oriented optimally based on Sun-
analysis to curtail excessive solar radiations.

80.Lighting systems should comply with the ECBC 2007 and applicable ta
interior spaces of buildings, exterior building features, including .facade
lluminated roofs, architectural features, entrances, exits, loading d
illuminated canopies, exterior building grounds etc. except emergen
and lighting in dwelling units.

81.All the point light sources installed in the building for general lighti
LEDs or LEDs or equivalent. All the linear light sources instal
building for general lighting shall be T-5 or at least 4 Star BEE rated TFLs or
equivalent. The installed interior lighting power shall not exceed the LP.
(Lighting Power Density) value as recommended by ECBC 2007. '

82 Automatic Lighting shutoff control be installed: Interior lighting/Exteri
Lighting systems shall be equipped with ‘an automatic control device
accordance with ECBC 2007, Occupancy sensors that shall turn the-lightin
off within 30 minutes of occupant leaving the space. It should also ha ptio
for manual turning on lights when the space is: occupied. ECBC. require

path and engineering

controls where lighting can be turned off after a fixed interval

83.The tapping of renewable sources of energy for lighting, heating, cooling and:
ventilation needs, deserve special attention. For captive solar powe
generation, a minimum of 15 percent of sanctioned load is the requirement,
84.Solar photovoltaic (SPV) systems are direct énergy conversion systems tha
convert solar radiation into electric energy. SPV systems should talle
to reduced use of conventional sources of energy. Roof tops of building:
well as other exposed areas such as of parking shades should be ut
installation of SPV systems. : :

85. Hot water requirement in buildings should be met through use
types of solar water heating systems, viz. fiat plate collector: single ‘
double glazed; evacuated tube collectors; and Water heating with solar
concentrators,

86.The Project Proponent should ensure regular energy audit.

i. To validate the predicted energy consumption, thermal comfort, and visual

comfort criteria by an energy auditor approved by the BEE, Govern en
India. : o :




owner or the occupants.

87.This will be ensured in the contract document by providing. -

commissioning of all electrical and mechanical systems by-tk
supplier or builder. Moreover, the respective f

assigned by the owner or the oceyl

maintenance facilities.

prevailing guidelines/ rules of the regulatory authority to a
contamination. Use of solar panels may be done to the extent pos

Traffic 89.Width of driveways, parking provision, ramp width and slope to be. kept
Movement local bye laws.
System
Provisions for  90.The Project Proponent should provide at least the minimum Javel
Differently able accessibility for persons with disabilities. R
» Ensure accessibility and usability of the facilities in the building
employees, visitors and clients with disabilities.
» Ensure access to facilities and services by adopting approp
planning to eliminate barriers as per the recommended stand
2006 [BIS 20051)). :
* Layout and designing of interior and exterior facilities as per-
universal design such as prescribed by the National Buildin
India, buiiéf-i'n'g;'managt—;*r’ner_g_t;;polidiés -and procedures, provision
aids & appliances, and staff training in disability awareness.
Green 91.Provide minimum 1 tree for eve'ry 80 sq.mt of plot area.
Belt/Green 92.Wherever trees are cut or transplanted, compensatory plantation in-
Cover of 1:3 to be done in the premise. :
93.Native species of trees to be planted.

94 Vegetation to provide as shading and promote evaporative cooling. In
dry climates, evaporative cooling through appropriately sized wet sur
fountains have-a.dbs‘ir’a}i!a-zef{,é_;_jt._ It should be planned for maximum

95.The project should have detail proposal for tree plantation, land

e s 3 creation of water bodies etc along with a layout plan to an appropri
Disaster/Risk 96.Fire tender movement plan to be submitted. get
é{ssessmem 97.Firefighting system to be provided as per the fire NOC.

an

Socio Economic
Impact and CSR

98.Turning radius to be kept as per Fire NoC or as prescribed in the local by-
laws.

99.  Public address system to be installed as per the Fire Safet_y-"ngnrms.
100. Place of assembly to be indicated.

101.Biodegradable and non-biodegradable waste bins to be provided for every’
household to promote waste segregation at source. :

102 Importance of environment and various environment drives to beinitiated.

103.Importance of maintenance of environment infrastructure to be showcased’
by issuing pamphlets etc. :

104. Provision for health’ care, medical kit, créche, First-Aid room shéll b
during construction phase for the construction workers. -

105. Adequate shelter for resting hours, créche, clean and potable drink-ing‘ wate
fo be provided to construction workers.

106.All local labour welfare laws must be complied,

e given

5

107.Concerns of the communities being affected by the Project ér_e to b,e‘-’r

responded on priority, and all possible CSR is to be rendered to make |
responses effectively beneficial.. : . i




©.°  Envirenment
& M'an.ag_eme‘nt and € St N = ni
Plan (EMP) submitt
a. Sewage Treatment Plant
b. Landscaping
¢. Rain Water Harvesting
d. Power backup for environment infrastructure.
e. Environment Monitoring
f. Solid Waste Management
g- Solar and Energy Conservation
109. Environment Monitoring Cell with defined functions and responsi
be set up and its details be submitted. i
END NOTE:

Industrial Shed*: The word 'industrial shed’ implies building (whether RCC or otherwise) which i
for housing plant and machinery of industrial units and shall include godowns and buildings conne

production related and other associated activities of the unit in the same premise.
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Na.ka 492/2016/Aa1 Office of Thasildhar
Date:  .03.2016 Maduravoyal

No Objection Certificate

The below mentioned land details at which the ACS Medical College
and Hospital is located at Tiruvallur District, Maduravoyal Circle, Noombal Village,
Poonamallee Highway, Velappan Chavadi, Post Office, Chennai — 77 and the No
Objection Certificate is issued for the following Land Survey Nos. as follows:

Name of | Survey [ Extentin Classification | Patta Number and Holder's Name
the Village | Number (Hec)
Ares

63/2 0.11.00 283. Managing Director
Ranga Structural Company

Noombal | 64/1B2 | 0.25.50 Punjai
3273. Ranga Structural Company

35/1 8.74.50
35/2 0.30.00 284. Ranga Structural Company
35/3 2.09.00
64/1A | 0.49.00
Total 11.99.00

1. There s no file pending in this office for acquisition of land by any
department under Section 4(1) of the Land Acquisition Act 1894. No
Land Acquisition list has been received for consideration.

2. No File pending in this office as per Land Reforms Act 1961.

3. According to the Urban Land Ceiling Act 1978, No file is pending in
this office.

4. There are no Government Poramboke Lands within the above
fields.

5. The location will not be affected due to flood.

Note: This Certificate is issued to get approval from the Chennai
Metropolitan Development Authority.

. B i
Thasildhar,
Maduravoyal.
30.03.2016
To,
Dr. A. Shaw Nawaz Khan, Taluk Office Seal
- Director, (ACS Medical College and Hospital)
Noombal,

Maduravoyal.
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[T, /. 22-116/2015-3r5T-111)

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 14th March, 2017

S.0. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part II,
Section 3, sub-section (ii), vide number S.0. 1705(E), dated the 10™ May, 2016, as required by sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of
Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmental clearance or changed the product mix without obtaining prior environmental clearance under the
Environment Impact Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification
were made available to the public;
2. And whereas, copies of the said notification weré made available to the public on the 10™ May, 2016;
3. And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government.
4. Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of
the Act, the Central Government has the power to take all such measures as it deems necessary or expedient for the
purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment
pollution;
5. Whereas, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions
which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the
Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions
in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such
directions;
6. Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and
27.06.2013 to establish a process for grant of environmental clearance to cases of violation.
7. Whereas, the Hon’ble High Court of Jharkhand had passed an order dated the 28™ November, 2014 in W.P. (C )
No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of India in which the High Court held that the
conditions laid down under Office Memorandum dated 12" December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal
and unconstitutional and had further held that action for alleged violation would be an independent and separate
proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against
the project proponent. The Hon’ble Court further ruled that the proposal for environment clearance must be examined on

its merits, independent of any proposed action for alleged violation of the environmental laws;



[ 9 [1—@ave 3(ii)] HIRE =T TEYH @ SAHHRY

8.  And whereas, Hon'ble National Green Tribunal, Principal Bench vide its order dated 7" July, 2015 in Original
Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office Memoranda dated
12" December, 2012 and 24" June, 2013 on the subject of consideration of proposals for Terms of Reference or
Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act,
1986 or Environment Impact Assessment Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter
or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;

9.  And whereas, the Ministry of Environment, Forest and Climate Change and State Environment Impact Asse;ssment
Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant
of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the
production beyond the limit of environmental clearance or changed the product mix without obtaining prior
environmental clearance;

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting
and improving the quality of the environment and abating environmental pollution that all entities not complying with
environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in
the environmental laws in expedient manner;

11. And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects
and activities in compliance with the environmental laws at the earliest point of time, ;'athcr than leaving them
unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the
Government of India deems it essential to establish a process for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entities and the process'should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is
adequately compensated for;

12.  And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri
village industrial pollution case), while delivering its judgment on 13", February, 1996, analyzed all the relevant
provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection)
Act, 1986 (1996 [3] SCC 212). The Hon'ble Court observed that ...... section 3 of the Environment (Protection) Act,
1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take all such measures as it
deems necessary or expedient for the purpose of protecting and improving the quality of environment.........". Section 5
clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act.
Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all
such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment".
The Central Government is empowered to take all measures and issue all such directions as are called for the above
purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking
remedial measures and also the power to impose the cost of remedial measures on the offending industry and utilize the
amount so recovered for carrying out remedial measures........ Hon’ble Court has further observed that levy of costs
required for carrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and expansive
language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air
Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for
protecting and promoting the 'environment', which expression has been defined in very wide and expansive terms in
Section 2 (a) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an
industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the

offending industry. The question of liability of the respondents to defray the costs of remedial measures can also be



6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

looked into from another angle, which has now come to be accepted universally as a sound principle, viz., the "Polluter
Pays" Principle. "The polluter pays principle demands that the financial costs of preventing or remedying damage caused
by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”.
13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause (i) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or
the expansion or modemisation of existing projects or activities requiring prior environmental clearance under the
Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or
both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by
the State Level Environment Impact Assessment Authority, as the case may be, duly constituted by the Central
Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment
Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-
(2) In case the projects or activities requiring prior environmental clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the
construction work, or have undertaken expansion, modernization, and change in product- mix without prior
environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects
which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under
sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental
clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.

\(3> In cases of violation, action will be taken against the project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till the project is granted the environmental clearance.

(4)  The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which can be run
sustainably under compliance of environmental norms with adequate environmental safeguards; and in case, where the
finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other
actions under the law.

(5)  In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the
projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment Impact
Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a
specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and
community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage,
preparation of remediation plan and natural a‘nd community resource augmentation plan shall be done by an
environmental laboratory duly notified under Envir:mment (Protection) Act, 1986, or a environmental laboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of
Scientific and Industrial Research institution working in the field of environment.

(6) The Expert Appraisal Committee shall stipulate the implementation of Environmental Management Plan,
comprising remediation plan and natural and community resource augmentation plan corresp.:onding to the ecological

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan

and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification
will be recommended by Expert Appraisal Committee and finalized by Regulatory Authority and the bank guarantee
shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of
the remediation plan and Natural and Community Resource Augmentation Plan, and after the recommendation by
regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.
14.  The projects or activities which are in violation as on date of this notification only will be eligible to apply for
environmental clearance under this notification and the project proponents can apply for environmental clearance under
this notification only within six months from the date of this not{ﬁcation.
[F. No. 22-116/2015-1A-II1]
MANOJ KUMAR SINGH, Jt. Secy.
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To

Sir,

Dr. H. Malleshappa, LF.S STATE LEVEL ENVIRONMENT IMPACT
Member Secretary ASSESSMENT AUTHORITY - TAMIL NADU

3% Floor, Panagal Maaligai,
No.] Jeenis Road, Saidapet, Chennai-15
Phone No.044-24359973
Fax No. 044-24359975
Lr. No. SEIAA-TN/F.226/2016/NGT dated:19.06.2017

The Authorized Signatory

M/s. A.C.S. Medical College and Hospital,
22, G.N. Chetti Street,

T.Nagar, Chennai — 600 017.

Sub: SEIAA-TN — Ministry of Environment, Forest and Climate Change (MoEF&CC)
Notification dated 14.03.2017 - M/s. A.C.S. Medical College and Hospital —
Application for Environmental Clearance (EC) after starling the construction work, or
have undertaken expansion, modernization and change in product-mix without prior
EC for the Proposed expansion of College and Hospital Building at S.F.No.35/1,2, 3,
64/1A, 63/2, 64/1A & 1B2, Numbal Village, Ambattur Taluk, Tiruvallur District —
Application is treated as cases of violations & could not be processed at SEIAA-TN —
Instructed to apply to MoEF&CC for EC stating the violations-Reg.

Ref: 1) Ministry of Environment, Forest and Climate Change (MoEF&CC) Notification,

S.0.1533 dated: 14.09.2006.

2) Ministry of Environment, Forest and Climate Change (MoEF&CC) Office
Memorandum No. J-11013/41/2006-1A11(1) dated: 12.12.2012.

3) Ministry of Enviroriment, Forest and Climate Change (MoEF&CC) Office
Memorandum NoJ-110 13/4112006-1A.1i(1) dated: 27.06.2013.

4) Your application seeking EC dated 25.03.2009



5) Ministry of Environment, Forest and Climate Change (MoEF&CC) Notification
»

dated 14.03.2017 regarding cases of violations.
6) Minutes of the 220" SEIAA meeting held on 19.06.2017

o e e

The Ministry of Environment and Forest & Climate change (MoEF & CC) has issued a
Notification dated 14" September, 2006 titled the Environment Impact Assessment
Notification 2006, under the powers conferred upon it by sub-Section (1) and clause (v) of sub-
Section (2) of Section 3 of the Environmeﬁtal Protection project Act, 1986. As per the
provisions of the Notification of 2006, the projects or activities falling under Category ‘A’ of
the Schedule require prior permission from the Central Government while project and activities
falling under Category ‘B’ require prior permission from the State Environment Impact
Assessment Authority (for short ‘SEIAA’). These permissions are to be obtained before any
construction work or preparation of the land by the project management except for securing the
land is started on project or activity,

MOEF & CC, GOI further issued the Office Memorandum dated 16™ November, 2010
for consideration of proposals involving violation of the Act of 1986 and the Notification of
2006. On 12" December, 2012, it has issrued another Office Memorandum, superseding the
Office Memorandum of 16" November, 2010. In terms of this Office Memorandum, it was
stated that as soon as any case of violation with respect to the Notification of 2006 is brought to
the notice of the MoEF, it will proceed to verify the veracity of the complaint through the
regional offices and upon such verification the explanation of Project Proponent will be asked
for. If the Ministry/SEIAA is satisfied that it is a case of violation, then before proceeding any
further, the authorities would require the Project Proponent to submit its environment related
policy, plan of-action and a written commitment to ensure that violation will not be repeated
within 60 days in terms of the Office Memorandum dated 12™ December, 2012 and would
delist the project in the meanwhile. Other detailed consequences were also provided in the
Office Memorandum dated 12"  December, 2012. The Office Memorandum dated 12"
December, 2012 was further amended by the Office Memorandum dated 27™ June, 2013,
which inter alia, also provided as under:

"It is felt that in addition to these guidelines circulated vide aforesaid Office

Memorandum dated 12.12.2012, in case of violation cases, the Project
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Hence, your application secking Environmental clearance could not be processed at

SEIAA-TN and you are requested to submit the proposal to MoEF &CC for Enviropmental

Clearance and inform the fact to this office.

The receipt of the letter is acknowledged.
i : éz/

For MEMBER SECRETARY

_ - Py SEIAA-TN
WY
A
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BY RPAD

THIRU.A.V.VENI(ATACHALAI\'LI.I?.S STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY ASSESSMENT AUTHORITY - TAMIL NADU

To

3 Floor, Panagal Maaligai,

No.1 Jeenis Road, Saidapet, Chennai-15
Phone No0.044-24359973

Fax No. 044-24359975

Lr. No. SEIAA-TN/F.226 /2012/NGT dated: 28.03.2018

ACS Medical College & Hospitals,

(Dr. MGR University), 22, (Old No.121),
G.N.Chetty Road, T.Nagar,

Chnnai — 17

Sir,

Sub:

Ref

In the reference 1 cited, you

SEIAA-TN - Ministry of Environment, Forest and Climate Change
(MoEF&CC) Notification dated 08.03.2018 - ACS Medical College &
Hospitals-- Application for Environmental Clearance (EC) after starting the
construction work, or have undertaken expansion, modernization and change
In product-mix without prior EC  at S.No.35/1,2,3, 63/2, 64/1A, Numbal
Village, Ambattur Taluk, Thiruvallur District — Application treated as cases of

violations & to be processed at SEIAA-TN - Instruction to apply to SEAC-TN
for ToR stating the violations-Reg,

Your application seeking EC dated 25.03.2009

MoEF&CC Notification S.0.804 (E) dated 14.03.2017 regarding cases of
violations - ‘ e
Lr. No. SEIAA-TN/F.226 /2016/NGT dated: 19.06.2017 S S
MoEF&CC Notification S.0.1030 (E) dated 08.03.2018 regarding cases of
violations. e
MOoEF&CT. Office Memorandum No. F.No.Z-] 1013/22/2017-1A.11 (M) dated
15.03.2018 regarding implementation of Notification $.0.1030 (E).

MoEF&CC Office Memorandum No. F.No.Z-1 1013/22/2017-1A.11 (M) dated
16.03.2018 regarding compliance of directions of Hon’ble Madras High Court

order dated 14 March, 2018 in WMP Nos.3361, 3362 & 3721 of 2018in
WP.No.11189 of 2017.

have submitted the application seeking the

Environmental Clearance for the existing construction Project at S.No.35/1,2,3,



;Ambattur Taluk Thiruvaljur District, It 1S an

existing construction project under operation without obtaining the EC.

Notification 2006 Jrom the concerned Regulatory Authority are brought for

Environmental Clearance after starting the construction work, or have undertaken

after starting activity without prior EC constrution 8(b) work at S.No.35/1,2,3,
63/2, 64/1A, Numbal] Village, Ambattur Taluk, Thiruvallyr District ,could not be

processed at SEIAA-TN and you were requested to submit the proposal to

- .+ cited in the reference,

Whereas in the reference 4" cited

o N ‘ 32 EVQMoE,E&CQ‘"fo( Environmental Clqaran_c_e sta_ti_ng,;he violations vid,e_ t/o letter _3“’:_

for category B projects, the appraisal and approval thereof shall vest with the State or Union

territory leve] Expert Appraisal Committees,and State or Union territory Environment Impact

Assessment Authorities in different States and Union territories.constituted under sub-section

(3) of section 3 of the Environment (Protecti

on) Act, 1986.



Whereas in the reference 5™ cited, the MOEF&CC have issued the following

guidelines regarding implementation of Notification $.0.1030 (E)

t. The proposals received up to 13" September, 2017 on the Ministry’s portal, shall be
considered by the EAC or the SEAT / SEIAA in the respective States / UTs, as the
case may be, in order of their submission.

1. All the proposals of category ‘B’ projects / activities pertaining to different sectors,
received within six months only i.e. up to 13" September, 2017 on the Ministry’s
portal, but yet not considered by the EAC in the Ministry, shall be transferred online
to the SEAC / SEIAAS in the respective States / UTs,

ili.  The proposals submitted directly for considering of EC (in place of ToR), shall also
be considered on the same lines, in order of their submission on the Ministry’s portal.

iv.  All the projects of category ‘B’ pertaining of different sectors, although considered
by the EAC in the Ministry and accorded ToR, shall be appraised for grant of EC by
the SEAC / SEIAA in the respective States / UTs.

v.  All projects / activities of all sectors, shall be required to adhere to the directions of

Hon’ble Madras High Court vide order dated 13" October, 2017 while upholding the
Ministry’s Notification dated 14" March,2017.

Whereas in the reference ™ cited, the MOEF&CC has issued the following directions
regarding compliance of directions of Hon’ble Madras High Court order dated 14" March,

2018 in WMP Nos.3361.3362 & 3721 of 2018in WP.No.11189 0f2017.

I The project proponent, who have not submitted the proposals within six

months window i.e up to 13" September, 2.'-017,in f)ursuaﬁce of the ministry’s
notiﬁcations.0.804(E) dated 14.03.2017, are required to submit the proposals

within 30 days. to the EAC for category A projects or the SEAC/SEIAA in the
respective States/UTs for category B projects,

o

The project proponent, who have submitted the proposals on the Ministry’s

portal after 13™ September, 2017 are also required to submit the proposals

within 30 days. to the EAC for category A projects or the SEAC/SEIAA in the
respective States/UTs for category B projects



In view of the above, you are requested adhere the following as applicable.

The project proponent, who have submitted the proposals within six months
window ie up to 13" September, 2017 in pursuance of the ministry’s
notifications.0.804(E) dated 14.03.2017, is requested to submit the details to the O/o
SEIAA-TN for specific Terms of Reference for S.No.35/1,2,3, 63/2, 64/1 A, Numbal
Village,Ambattur Taluk Thiruvallur Distric:.

. The project pfoponent, who have not submitted the proposals within six months

window ie up to 13% September, 2017 in pursuance of the ministry’s
notifications.0.804(E) dated 14.03.2017, are required to submit the proposals within
30 days, as per Hon’ble High Court oder dated : 14.03.2018 to the O/o SEIAA-TN

for specific Terms of Reference for category B projects.

. The project proponent, who have submitted the proposals on the Ministry’s portal

after 13™ September, 2017 are also required to submit the proposals within 30 days,
as per Hon’ble High Court oder dated : 14.03.2018 to the O/o SEIAA-TN for specific

Terms of Reference for category B projects

The receipt of this letter shall be acknowledged.

2(/

For MEMBER SECRETARY

‘ : ‘- S ik s T SEIAA-TN' -
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D M G R UGC No. F. 6-6/2002(CPR-1) dt. 13.03.0
rﬁ - ] -

EDUCATIONAL AND RESEARCH INSTITUTE
(DEEMED TO BE UNIVERSITY)

(An ISO Certified Institution)
Maduravoyal, Chennai - 600 095, Yamil Nadu, India.

=5 ACS.MEDICAL COLLEGE AND HOSPITAL

(A Constituent Unit of Dr.M.G.R.Educational and Research Institute)
MHRD G.0. NO. F.10-9/2007-u.3(A) dt. 23.05.13 & F.No. 10-9/2007-U3(A) dt. 25.09.2014

T
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o Chennai
06.07.2018
The Member Secretary

State Environmental Impact Assessment Authority
3" Floor, Panagal Building, No.1, Jeenis Road
Saidapet, Chennai - 600 015

Dear Sir,

Ref® 1. Our application seeking Environmental clearance submitted in SEIAA dtd 25/03/2009
2 Letier No SEIAA-TN/F 226/2016/NGT/dated 28/03/2018
3. Our online application SIA/TN/NCP/24686/2018 submitted on 12/04/201§ Q\C«'

Sub:_Submission of application seeking Environmental Clearance for the Con.mycied Hospital!
“ACS Medical college Hospital” at S.F Nos: 33/, 2, 3, 6372, 64/I4 & 1B2, Numbal Village,

Ambattur Tatuk, Lhiruvallur District by M/s. Dr MGR Unuversity .

We wish 10 inform you that we have constructed a medical college hospital namely “ ACS Medical
college Hopsital * a1 S F Nos: 35/ 1, 2.3, 6372, 64/1A & 182, Numbal Village, Ambattur Taluk,
Thiruvallur District. Our application has been processed under violation category and as per letter
recetved from SEIAA dated 28/03/18 we have also uploaded online application and recejved
acknowledgment {copy enclosed? From SEIAA : t

Now please find enciosed herewith the application forms (Form [, Form IA & TOR) along with
fecessary enclosures iowards seeking environmental clearance for our hospital. Also find attached
terewith a demand drafi for Rs, 3,00,000 /- (Rupees Three Lakhs only} drawn in City union bank
DY No. 829391 dated 22/06/18 towards the application scrutiny fee. We request you to kindly
process our application and do the needful for issuing the environmental clearance af the earliest.

Thanking you.

- ACS Me \Ea college hospital

President
Enclosure: As stated above.

Velsposnchavadi, Chennai - 600 077 No, 22 (121), G.N. Chetty Rasd. T Nagar, Chignnai - 600 017 Madusavayal, Chennal - 600 095
Phone : €1 34 2834 5186 / 369¢ Fax : 01 44 2834 1186 Ph. 91 442378 2176 /2186 / 2085 Fax : 91 44 2378 3185
E-mail ; drmyr Corporatesygmaii.com: |« wianw acsmeh sc.in E-nwait:rogistrarGidamgrdu.ac.in | vewwdimgrdi.ac.in

Phone. 81 44 26802133/ 2019 / 1555
E-mad - agemeh200%ugmal nom

" Patys EVR High Hoad, NH-4 Chiennai Bangulore Highways ' Corporale Office ! JPeryar EVA Salai (NH 4 Highway),
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30. #1.2m. 3518(=r), aréte 23 e, 2016 :
31. FT.31. 3999(=1), arre 9 Rawax, 2016 ;

32. .37, 4241(%7) aréra 30 Rwvre, 2016 s
33. F1.3T. 3611(=1) ardie 25 grrE, 2018 |

25. w13, 2572(=1), arita 14 Rawa, 2015,
26. FL.3M. 141(3r) 15 Stadt, 2016,
27. 3. 648(=r) AT 3 AT, 2016 :

28. .31, 2269(%) aritE 1 =1, 2016 ;
29. .37 2944(=1) ATt 14 Rz, 2016

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th Novgn}l?e;_, 2018

S.0. 5736(E).—Whereas, a draft notification further to amend the notification of the Government of India in the
erstwhile Ministry of Environment and Forest number 5.0. 1533(E) dated the 14" September 2006 was published in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 vide
5.0. 1132(E) dated the 13th March, 2018, inviting objections and suggestions from all the persons likely to be affected
there by, within a period of 60 days from the date of publication of the said notification in the Gazette of India;

And whereas, all objections and suggestions received in response to the said draft notification have been duly
considered by the Central Government:

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the said
notification, namely: - = T R e i O DA R R

(i) in the said notification, for paragraph 14, the following shall be substituted, namely:-

“14 Local bodies such as Municipalities, Development Authorities and District Panchayats, shall stipulate
environmental conditions while granting building permission, for the Building or Construction projects with built-up
area>20,000 sq. mtrs and<50,000 5q. mitrsandindustrial sheds, educational institutions, hospitals and hostels for
educational institutions from built-up area > 20,000 sqm to <1,50,000 sq.m as specified in Notification S.0. 5733(E)
dated 14" November, 2018”,

(i)  in the Schedule, for item § and the entries relating thereto, the following item and entries shall be substituted,

namely: - i
(1) (2) 3) (C)) (5)

“8 Building or Construction projects or Area Development projects and Townships as well as for industrial
sheds, educational institutions, hospitals and hostels for educational institutions

8 (a) Building or f 250,000  sq. | Note-1: The term “built-up area” for the purpose
Construction mtrs.  and | of this notification is the built-up or covered area
projects <1,50,000 sq. | on all the floors put together including its

mirs.of  built- | basement and other service areas, which are
uparea proposed in the buildings or construction
. projects.Note 2: The Projects or activities shall not
include industrial sheds, educational institutions,
hospitals and hostels for educational institutions.
Note 3: General Conditions shall not apply.

8 (b) Townships and 21,50,000 sq. | A project of Township and Area Development
Area mirs. of built- | Projects covered under this jtem shall require an
Development uparea andor | Environment Assessment Report and be appraised

. 3 L P e :
projects :s ‘:Vf:l: covering  an | Category ‘B," Project
:}sle i e s area = 50 ha. Note: - General Conditions shall not apply.

e 8
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educational
institutions,
hospitals and
hostels for
educational
institutions

[F. No. 3-49/2017-1A.111-Pt.]
JIGMET TAKPA, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers:-

LR e o O T = B
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S.0. 1949 (E) dated the 13th November, 2006
5.0. 1737 (E) dated the 11th October, 2007;
S.0. 3067 (E) dated the 1st December, 2009;
S5.0. 695 (E) dated the 4th April, 2011;

$.0. 156 (E) dated the 25th January, 2012;
S5.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;

5.0. 2204 (E) dated the 19th July 2013;

S.0. 2555 (E) dated the 21st August, 2013;
S5.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;
5.0. 562 (E) dated the 26th February, 2014;
5.0. 637 (E) dated the 28th February, 2014;
5.0. 1599 (E) dated the 25th June, 2014;

S.0. 2601 (E) dated the 7th October, 2014:
S.0. 2600 (E) dated the 9th October, 2014
S$.0. 3252 (E) dated the 22nd December, 2014;

18.
19.
20.
2L
22,
23,
24.
25.
26.
217.
28.
29
30.
31.
32,

33,

S.0. 382 (E) dated the 3rd February, 2015;
S§.0. 811 (E) dated the 23rd March, 2015;
S.0. 996 (E) dated the 10th April, 2015;

8.0. 1142 (E) dated the 17th April, 2015;
S.0. 1141 (E) dated the 29th April, 2015;
S.0. 1834 (E) dated the 6th July, 2015;

S.0. 2571 (E) dated the 31st August, 2015;
S.0. 2572 (E) dated the 14th September, 2015;
S.0. 141 (E) dated the 15th January, 2016;
S.0. 648 (E) dated the 3rd March, 2016;

S.0. 2269(E) dated the Ist July, 2016;

5.0. 2944(E) dated the 14th September, 2016;
S.0. 3518 (E) dated 23rd November 2016;
5.0. 3999 (E) dated the 9th December, 2016:

S.0. 4241(E) dated the 30th December, 2016;
and

5.0. 3611(E) dated the 25th July, 2018.
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BY RPAD: w
TAMILNADU POLLUTION CONTROL BOARD
Proceedings No.: F- TECH =011 (NA=21)/W /19, Date: 22,0119,

SQub: TNPCB - Olo. DEE, Tiruvallur - industries — M/s. ACS Medical College
Hospital (Dr.M.G.R.University), No.35/1,2,3 64/1A,63/2 Noombal, Ambattur,
Tiruvallur District - violating the consent order conditions - notice under Sub-
Section(5) of Section 25 of the Water (Prevention and Control of Pollution)
Act, 1974, as umended in 1988 - issued —reg.

Ref: 1. TNPCB’s Proc. No..TNPCB/ BMWNM/37016/08/W Dated 04.02.2008

2. Inspection of the unit by TNPCB Official on 21.01.2019.

-

Tamilnadu Pollution Control Board serves this notice under sub-section (5) of Section 25
of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 (hereinafter
referred to as the Act).

As per sub-section (1) of Section 25 of the Act, previous consent of the Board should
have been obtained by you to establish any industry or process, or any treatment and disposal
system or any extension or addition thereto, which is likely to discharge of sewage or trade
effluent into any stream or well or sewer or on land or bring into use any new or altered outlet for
the discharge of sewage/trade effluent or begin tp make any new discharge of sewage or trade
effluent, ‘ : :

Whereas, your unit of M/s. ACS Medical College Hospital (Dr.M.G.R. University),
No.35/1,2,3, 64/1A,63/2 Noombal Village, Poonamallee Taluk, Tiruvallur Dlsmct was issued
Conzent jor Establishment only with validity up to 03.02. 2010 vide reference i cxted with the
following guucral condition:

“General Condition No. 1: This consent to establish cannot be construcd as Consent to

Operate.”
Whereas, during inspection of your unit on 22.01.19, the following are noticed:

“ 1. The unit is commissioned with Hasp:tal and the same is under operation wulmut
obtaining ‘Consent to Operate” from thc Boaxd :
2. The unitis in operalwn without obt&tmug anmnmental Clﬁmnoc for its activity under
EIA Notification 2006, as amended.

Thereby, you have violated the said cortditions of the consent order issued under and thus
the provisions of the Section 25 of the Act have been.gonuavgned by you which is an offence
under t!w Act.

%

Hencc you are reqmswd to issue show cause within 7 days from the date of receipt of
this notice as to why penal action should not be taken against you as occupier for ¢stablishing




initiated against you as occupier for contravening the Section 21 of the Air (P&CP) Act, 1981
as amended in 1987 and also why direction in exercise of the power conferred nnder Section 31

(A) of the Act should not be issued for closure of the unit and for stoppage of power supply to
the unit,

Itis informed that non-receipt of any reply within the prescribed period will be construed

that you have no satisfactory explanation to offer for the above contravention and action will be
taken accordingly.

The receipt of this notice shall be acknowledged.

District Envirdhment
Tamilnadu Pollution

Q’i‘iiuvalhlr.

Engineer,
ontrol Board,

To

The Trustee,

M/s. ACS Medical College Hospital,
#22(121), GN. Chetty Road,
T.Nagar,

Chennai ~ 600 017,
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BY RPAD:
TAMILNADU POLLUTION CONTROL BOARD

Proceedings No.; F- TECH —011 (NA-21)/W /19, Date: 22.01.19.

Sub: TNPCB - Q/o. DEE, Tiruvallur - industries — M/s. ACS Medical College
Hospital (Dr.M.G.R.University), No.35/1,2,3 64/1A,63/2 Noombal, Ambattur,
Tiruvallur District - violating the consent order conditions - notice under Sub-
Section(5) of Section 25 of the Water (Prevention and Control of Pollution)
Act, 1974, as amended in 1988 - issued —reg.

Ref: 1. TNPCB’s Proc. No..TNPCB/ BMWM/37016/08/W Dated 04.02.2008

2. Inspection of the unit by TNPCB Official on 21.01.2019.

-

Tamilnadu Pollution Control Board serves this notice under sub-section (5) of Section 25
of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 (hereinafter
referred to as the Act).

As per sub-section (1) of Section 25 of the Act, previous consent of the Board should
have been obtained by you to establish any industry or process, or any treatment and disposal
system or any extension or addition thereto, which is likely to discharge of sewage or trade
effluent into any stream or well or sewer or on land or bring into use any new or altered outlet for
the discharge of sewage/trade effluent or begin to make any new discharge of sewage or trade
effluent. ‘ .

Whereas, your unit of M/s. ACS Medical College Hospital (Dr.M.G.R.University),
No.35/1,2,3, 64/1A,63/2 Noombal Village, Poonamallee Taluk, Tiruvallur District was issued
Consent tor Establishment only with validity up to 03.02. 2010 vide refercnce 1* cited with the
following gencral condition:

“General Condition No. 1: This consent to establish cannot be construed as Consent to

Operate.”
Whereas, during inspection of your unit on 22.01. 19, the following are noticed:

1. The unit is commissioned with Hospital and the same is under operation without
obtaining ‘Conscnt to Operate’ from the Board

2. The unit is in operation without obtammg Enwronmental CIearence for its activity under
EIA Notification 2006, as amended.

Thereby, you have violated the said conditions of the consent order issued under and thus
the provisions of the Section 25 of the Act have been contravened by you wl'uch is an offence
under the Act.

Hence, you are requested to issue show cause within 7 days from the date of receipt of

this notice as to why penal action should not be taken against you as occupier for establishing




T

initiated against you as occupier for contravening the Section 21 of the Air (P&CP) Act, 1981
as amended in 1987 and also why direction in exercise of the power conferred under Section 31

(A) of the Act should not be issued for closure of the unit and for stoppage of power supply to
the unit.

It is informed that non-receipt of any reply within the prescribed period will be construed
that you have no satisfactory explanation to offer for the above contravention and action will be

taken accordingly.

The receipt of this notice shall be acknowledged.

District Envirdnmentd] Engineer,

Tamilnadu Pollution Control Board,
Q’fiiuvallur.

To

The Trustee,

M/s. ACS Medical College Hospital,
#22(121), G.N. Chetty Road,
T.Nagar,

Chennai — 600 017,



: frHRD% No F.9-1/2002- U 30[ 21. (11 03

(DEEMED TO BE UNIVERSITY)
(An ISO Certified Institution)

Maduravoyal, Chennai - 600 095, Tamil Nadu, India.

s 02.02.2019

To s

District Environment Engineer (DEE)
Tamilnadu Pollution Control Board (TNPCB),
Plot No.41, 1st Street, Judges Colony,

€  Thirwallur- 602 001

St

Sub: ACS Medical College and Hospital (Dr. MGR Educational and Research
Institute (Deemed to be University) Survey No.35/1,2,3 , 63/2, 64/1A in
Noombal Village, Ambattur Taluk, Thiruvallur District — Notice under sub

section 5 (sec 25) of Water (Prevention and control of pollution) Act 1974
as amended in 1988 — Reply submitted - Reg.

Ref: 1. Proceedings No.TNPCB/BMWM/37016/08/A dated 14.02.2008
2. MOEFCC’s Office Memorandum F.N0.19-2/2013-1A-1il dated 09.06.2015
3. MOEFCC’s Notification S.0.804(E) dated 14.03.2017
4. Acknowledgement issued by SEIAA-TN dated 06.07.2018
. 5. Proceedings No.F-TECH-011(NA-21)/W/19 dated 22.01.19

ok 3K 3K o ok o o o K K

With reference to your proceedings 5™ cited on the above subject, we submit
the following for your kind consideration.

We are operating ACS Medical College & Hospital, approved by Medical Council
of India (MCl), Government of India under a non-profitable trust imparting high quality of
medical education and providing affordable healthcare to public.

We had received a show cause letter from your office vide Ref. 5 cited above

~ seeking show cause for not obtaining Environmental Clearance (EC) and Consent to Operate
(CTO).

University Dffice : Corporate Office
Periyar EVR Salai (NH 4 Highway), Maduravoyal, Chennai - 600 095 No.22, G.N.Chetty Road, T.Nagar, Chennai - 600 017
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k0. F£.9-1/2002-U.3 dt. 21.01.03 UGC No. F. 6-6 / 2002 {CPP) (?il. 13.03.200:

Dr. M.G.R.

(DEEMED TO BE UNIVERSITY)
(An ISO Certified Institution)

Maduravoyal, Chennai - 600 095, Tamil Nadu, India.

We had obtained Consent to establish (CTE) vide Ref.1® cited with a clear
intention to comply with TNPCB guidelines.

But due to several guidelines issued by Ministry of Environment, Forests and
. Climate Change (MoEF&CC) from 2010 to 2014 with less clarity on the operation of Medical
College & Hospital had restricted us from obtaining EC and CTO.

Only MOEFCC’s Office Memorandum vide Ref.2™ cited issued in 2015 had
directed us to obtain EC towards operation of Hospital component of Medical College. Based on

above, we had submitted our application to State Environment Impact Assessment Authority —
Tamilnadu (SEIAA-TN) for obtaining EC in 2016.

Subsequently, our application was placed under Violation Category by SEIAA-TN
- and we had been directed to obtain EC as per MOEF&CC'’s notification vide Ref.3" cited. In

compliance to above notification, we had submitted our application to SEIAA-TN as per vide
Ref.4"™ cited.

So, our application for obtaining EC is under process at SEIAA-TN. We will obtain
. CTO from TNPCB on obtaining EC from SEIAA-TN.

@ We follow the Environment guidelines strictly during operatlon of unit with
required infrastructure and man-power.

We request you kindly consider our reply and drop further action in this regard.

If any additional informations / documents are required, we are ready to furnish
the same.

Thank you,
. For M/s. ACS Medical College & Ho/igial

8.8 . 42

Authorised Signatory

Encl:. 1. MOEFCC's Office Memorandum F.N0.19-2/2013-IA-1ll dated 09.06.2015
2. MOEFCC's Notification S.0.804(E) dated 14.03.2017
3. Acknowledgement issued by SEIAA-TN dated 06.07.2018

B L B B SR A s
University Office : Corporate Office :
Periyar EVR Salai (NH 4 Highway), Maduravoyal, Chennai - 600 095 No.22, G.N.Chetty Road, T.Hnm Chmni 500 07

Ph: 9144 2378 2176 /2186 / 2085 Fax : 91 44 2378 3185 Ok . 64 A4 2094 Bace /acar Fo Annas senem
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Dr. JAYANTHI. M, L.F.S STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY ASSESSMENT AUTHORITY - TAMIL NADU
3rd Floor, Panagal Maaligai,
No.1 Jeenis Road, Saidapet,
wﬁw“%w._’whi‘m__ R E R AL A i e . Chennai-l S
T Phone No.044-24359973

o s By

Fax No. 044-24359975

Lr.No.SEIAA/TN/F.No. 226/2018 dated.13.03.2019.

To

The President

Dr. M.G.R Educational and Research Institute
New No. ZZgQId;sg{o.- 12}, G.N. Chetty Road,

R e ﬁ'
" T.Nagar, Chennai — 600 017

Sir,

Sub: SEIAA-TN - Frops;.al‘.st:eking Environmental _C!earance for the Constructed
Medical College and Hospital *A.C.S Medical College & Hospital” at S. F.
No. 35/1, 2, 3, 63/2, 64/IA & 1B2, Numbal Village, Ambattur Taluk,
Thiruvallur District — Additional details to be submitted — Regarding

Ref: 1. Your application for ToR to SEIAA-TN under violation dated:
11.07.2018
XXXXXXX

I invite kind attention to the reference cited above where in you have submitted
application seeking ToR under violation for the Constructed Medical College and Hospital
“A.C.S Medical College & Hospital” at S. F. No. 35/1, 2, 3, 63/2. 64/1A & 1B2. Numbal
Village, Ambaitur Taluk, Thiruvallur District. You are requested to furnish the following
additional details:

1. Land use classification and land ownership documents for the Survey number 64/1B2.

Project cost (excluding EMP Cost) signed by the chartered accountant,
Report of analysis for the existing STP.

e

Liquid waste treatment and disposal mechanism.



e

. - Present stage of construction at r.he site.

. The project proponent has applied for EC on 26.04.2013 for a total plot arca of

1,20,250 sq.m and total built up area of 85079.69 sq.m. But now the projeét proponent
has applied for EC under violation notification for total land area of 1, 19,263.71 sq.m
and built up area of 22, 281.66 sq.m. You are requested to clarify the difference in
land area and built up area.

6. Date of commencement of construction of different blocks with detail.

In this regard you are requestefd to- fumxsh the above details to this office at the

earliest.

_‘_‘_._;M_-:'r‘,%,“.i o ot e g B o R
ol(l

The receipt of the letter may be acknowledged.

for - MEMBER SECRETARY

i




. . . , < ——
ical College & Hospital @
Nchavadi, Chennai — 77

Dr. M.G.R.

al and Research Institute :

e University u/s.3 of UGC Act 1956)

802133 / 26801010

Date: 29.04.2019

To

Er.R.Ramasu’b‘bﬁ_ ME

District Enivronmenta Engineer ( a/c),
Tamil Nadu Pmm Control Board,

Plotno:41, First Street, Judges Colony,
Periyakuppam, mfruvallur =602 001.

Ref: Letter No:F- TECH - 28 / 14 Date:11.04.2019

Sub: Bio Medical Waste Man’qgement Rules 2016

enclosed with this letter.

- Clonet T

v ¢
Medical Director
Medical Diracto:
ACS MEDICAL (¢ LLEGE & RS

1 < g ¥ ol L4 O
T3M-Y S T HONTY



Tamil Nedu i
Flate Pulivtion Contrel Sowrd

" '-I;u - ‘;n:m--n! &Aw
* Industry Profile
t Apply For Consent
' Change Password
* Delete Application
Cansent Fee Calculator
' Onfine Payment Verification

* View Notices

RSw Materisl/Product  WC/EfIuant Solid Waste  Air Emisslon  Documents

Date of Commigioning :

Deprociation:(Rs In Lakhs)
Statlus Of Indtigtry; -~
Phane No. with code :

Fax No. with code ;

Plant & Machinary cost without

General Details
cro
RAir & Water
diract

Industry Details

A.CS MEDICAL COLLEGE AND HOSPITAL

Pariyar EVR high road NM-48 channal Bangalore Highways Numbal Village
Valappanchavadi

600077
Tiruvallur
muuvq'm.

N 357123 8471 6372 647102

NOOMBAL

Municipatity

THIRUVERKADU

RED

1026-Health care astablishment (As dafined in BMW Rules)

Large
Proposed
09-07-2008

S911.43 AsOn: 06-04-2018

903.35 As On: 06-04-20158

Individual
044 64570316

044 26802155

s-mall Address: 3 | dean.ncamch@gmail.com *
Jurisdiction Office; AMBATTUR
Occuplers Detalis
Pe high d NH-4 chennai Bangalbre Highwa
Aovintmas Bifies Adtvase Rumpet m.g.f b . s
Pin Code: 600077
Occupler Name: Or A Shaw Nawaz Khan
. Occupler Deslgnation: The Director
Phone No. with code 1
Fax No. with code :
Mobile No: 9840058930
el Adoraes: duan h@gmall.com
X Fda
L]

Date - 3-6-201¢

i et Losied by Nabonegl Inlsmatics Cont 2 Conont Cowriod, Updated s Moo Ly Tomill Nodyu State Paliution Control Board

tnocmms n.r...mocmuannmwuumnnwmwmaétmmi L



Tamil Nadu
ttate Follution Contrul Baard

T Goaent Managaement
v Industry Profile
» Apply For Consent
hange Passwind
Destete Apphcation
nsent Fae Calculator

‘sad Rewdittance detalls |
imline Payment Verification

ew NOoUces

Rew Material/Product WC/Efflugnt  Solid Waste  Air Emission  Documents

Other Detalls
Dr A Shaw Nawaz Khan
The Director
compiain
¥ Periyar EVR high road NH-4 chennal Bangalore Highways Numbal Village
. Velappanchavadi

Pin Code : 600077

Taluk ¢ . Ambaktur

District ¢ Tiruvallur

State ; Tamilnadu

Phona ~u~m L]

Fax No. with cade i
Mobite o, : 9840058930
el gk

* ?ﬁuﬂﬁmwwﬁnﬁy-ha 300
v A
Total no. of m shifts per day 3
» ‘FLIM - . (L::::odr Year in Lakhs)
; | Cost of Alr Poliution contral

rmeasures{ R, In Lakhs):

Cost of Water Pollution control

measures(Rs. In Lakhs):

HManufscturing Process : Health Facilities

Total extent of Land Ann (in Hectares) 12.025

| Ground covarage ares of the industry  2.8336
| (in Hectares )

lGreen beit/Trrigation prea of the 8.5079 5
ingdustry (in Hattares) :

Solid wastes Storage/disposal area(in 0

Hoctares) : J bl

Vacant sres(in Hectsres): =, 0.6835

Total no. of Employees working per 400

day(including contract workers)

Dutsils of habitations nearby: View x =y

NH
Name of the nearby Roadways{Viz. ): CHENNAL-TIRUVALLUR(Nsme)

Distance from the site: 0.1
Land use classification of the site:
Authority(Which classified the and

usa): CMDA
Hame and D of the it
area llke pi of Archeolog

importance, national park, Wild Life Narme of Sensitive srea from Unit)
Birds sanctuary , Marine National Park, :oemumm-u-mum)
Mangrove Forests,reserved forasts

;marsh lands if any located within 10

KM radius of the unit:

1s the Unit Is located with in 1 Km from NO

marine coastal area(sas, estuaries, (Distarce Tn Meter)
back waters), If Yes please mention

the distance from the unit:

| Name and Addross of ali View
Directors/Partners:

i L

tnecmms.nic.infOCMMS/indApplicationDetails/doGetShow/426331 3#countryd : 2



CIPAIFAVE L] I

anm Forest and Climate Change
Government of India

Hoiing Consent Managemant Waste Management CESS Management Knowlkdge Base

Apply Authorization

Waste Management
Authorization Applications

Delete Application

i COLLEGE AND HOSPITAL . 20-4:2019

General Details  Rio-Medical Waste Gendration Details Bio-Medical Waste Management Details
BMW Treatment Equipments detalls Documents

MCF/CBMWTF Type * HCF 1

Private Hospital{ Bedded) |

Bio-Medical Waste Facility Status * HCF-Commaon Facility Member |

|

y M/s. Tamil Nadu Waste Management Ltd, Kinnar |

CBMWTF- location and Office address of treatment and village, Maduranthagam Tk, Kancheepuram Dt. Pin: 603 |

disposal * 303. |

N Mode of Transportation of BMW Common Facility Vehicle |
Status of mic‘ro-hqn consent type, issued date and !

\rlldllv ‘

: utieudcd N Decimal Degrees
Latitude: £ _. .‘ m Lonygitude E Decimal Degrees
ummn. 135648 E, 78.253674 z.otc ‘
m ‘directions or notlces or legal actions If any during
the period of earlier authorisation (Attach documents if any)

3 B Details of Activity & Facility status-For HCF only I
; * | a), Medical treatmant Facility provided to Outpatients 900 Nos./Day |
b). Medical treatment Facility provided to Inpatients 450 Nos./Day
€). No of Bads of HCF ; 450 Nos.

d). For Non badded Hospital (Specify)
@). Total number of Inpatients & outpatients treated per month in the HCF

). Whether the colo ded bags or containers has been provided for collection and segregation of
BMW as prescribed in BMW rules?

@). Details of training conducted to the pnramedlcal staff/sanitary workers in the BMW management

Fit

designed, nosted 'n,« Natinal mr rrnatics Qenter & Contant Ownoed, Updated and Mmu%mnu-j by Tamil Nadu State Polluion Conliul B uard
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MHHD&O No. E9-1/2002-U13 dt. 21.01.03

S

EDUCATIONAL AND RESEARCH INSTITUTE

(DEEMED TO BE UNIVERSITY)
(An ISO Certified Institution)

Maduravoyal, Chennai - 600 095, Tamil Nadu, India.

Chennai
02.05.2019

To

The Member Secretary

State Level Environment Impact Assessment Authority, Tamil Nadu
3rd Floor, Panagal Maaligai

= No.1 Jeenis Road, Saidapet
Chennai -600 015
Sir,
Sub:  Environmental Clearance — Mys. Dr. MGR Educational and Research Institute
(Deemed to be University) — Constructed Hospital “ACS Medical College & Hospital” at S.F
Nos: 35/1, 2, 3, 63/2, 64/1A & 1B2, Noombal Village, Ambattur Taluk, Thiruvallur District
under project category — B1 and schedule S.No. 8(a) — Additional Details — Reg.
Ref: 1. Our application seeking EC submitted in SEIAA dated 25/03/2009
2. Letter No. SEIAA-TN/F.226/2016/N GT/dated 28/03/2018
3. Our online application SIA/TN/NCP/24686/2018 submitted on 12/04/2018
4. Our application for ToR to SEIAA — TN under Violation dated: 11.07.2018
S 5. Letter No. SEIAA-TN/F.226/2018 dated 13/03/2019
With reference to the letter cited above, we were requested to furnish the following details so
as to consider our request to grant environmental clearance for our project. Kindly find the
below additional details:
1. Land use classification and Land Ownership Documents for the survey number
64/1B2.
Land Use Classification, Land Ownership Document and Correlation Statement from
survey of land records mentioning the old and new survey numbers is enclosed as
Annexure - 1A, 1B and 1C respectively for your reference.
g::;:?vn Salal (NH 4 Highway), Maduravoyal,Chennai - 600 095 i Mt ot i e

Ph- 61 44 2317 2176 / 7184 / INRE Faw - 01 A2 7778 71RE
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2.

:

4.

5.

Dr. M.G.R.

(DEEMED TO BE UNIVERSIT
(An ISO Certified Institution)

Maduravoyal, Chennai - 600 095, Tamil Nadu, India.

§2, EDUCATIONAL AND RESEARCEI INSTITUTE |
5 |

0

Project Cost (excluding EMp Cost) signed by the Chartered Accountant,

Project Cost Certificate is enclosed as Annexure - IL.
Report of Analysis of the existing STP,
Copy of latest report of analysis of the existing STP is enclosed as Annexure - 1L

Liquid waste treatment and disposal mechanism.

Dosing System, Poly Dosing System, Flash Mixer, Tube Settling Media and Primary
Settling Tank. (Scheme enclosed as Annexure - IV) 1t is then sent to STP for further
treatment along with generated sewage.

The project Proponent has applied for EC on 26.04.2013 for a total plot area of
1,20,250 sq.m ang the total built-up area of 85,079.69 Sq.m. But now the project
pProponent has applied for EC under violation notification for tota) area of
1,19,263.71 Sqm and built-up area of 22,281.66 sqm. You are requested to clarify the
difference in Iapd area and built-up areq

Our original application for EC applied on 26/04/2013 includes medical coliege campus
and hostel building. Wwe understand that E[A Notification dated 22.12.2014 provides
exemption to buildings of educational institutions including universities from obtaining
prior environment clearance under the Provisions of the EIA Notification, 2006. Hence
now we have applied only for the hospital facility inside the medical college campus. Also
we wish to inform that we have separate STP and DG and other uti lities exclusively for
the hospital facility. Hence we have bifurcated the educational campus and hospital
facility Separately. Hence the tota built-up area mentioned in the application has been
revised as 22, 281.66 sqm.

= UGCNo.F 6-6/2002 (CPA1) 4

University Office :

Bl s moab ;e o0 -

Periyar EVR Salai (NH 4 Highway}, Maduravoyal, Chennai . 600 095
Ph: 81442378 2176/ 2186/ 2085 Fa - 01 42 2390 avre

s
Corporate 0ff



Y,

, EDUCATIONAL

5C No. F. 66/ 2002 (CPPI) di:

r. M.G.R.

(DEEMED TO BE UNIVERSITY)
(An ISO Certified Institution)

Maduravoyal, Chennai - 600 095, Tamil Nadu, India.

%

Regarding the extent of land we wish to clarify that it is 1,20,250 sq.m as per patta and
1,19,263.71 Sqm as per lease documents. During application processing in CMDA they
have considered the least extent (as per lease document). Hence we have now applied as

per the CMDA approval plan. Please refer CMDA approved site plan enclosed along with
our original application.

Date of commencement of construetion of different blocks with detail.

We would like to inform that our constructions works initiated in the year 2006 and the
works are completed in the year 2008.

. Present stage of construction at site.

We wish to confirm that we have completed all hospital construction and it is in
operational from the year 2008. Please find enclosed documentary evidence regarding date
of commissioning. (Refer Annexure - V)

With the above details submission we request the SEIAA to consider our reply and process
our application seeking Environmental clearance and issue the same as early as possible.

Thanking you. '

Yours sincerely, :
For M/s. Dr. MGR Educational and Research Institute (Deemed to be University)

e

Authorised signatory

/,

2

Enclosure: As stated above.

AND RESEARCH INSTITUTE

13.03.

niversity Office ;

€U Caial I A Wakinut Madorauniesl Phannai . KON NAS

Corporate (

No.22, G.N.Chetty Road, T.Nagar, Chennai - 6
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Thiru. K.V. GIRIDHAR, I.F.S., 2 STATE LEVEL ENVIRONMENT IMPAC1
MEMBER SECRETARY ASSESSMENT AUTHORITY -~ TAMIL NADT
3" Floor, Panagal Maaligai

No.1, Jeenis Road, Saidapet

Chennai-15.

Phone No.044-24359973

Fax No. 044-24359975

TERMS OF REFERENCES (ToR)
Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821/2020 dated: 23.11.2020

To
The Director
M/s. Dr. M.G.R Educational and Research Institute
New No.22, Old No.121,
G.N.Chetty Road,
T.Nagar,
Chennai-600 017
Sir,
Sub: SEIAA-TN - Terms of Reference (ToR) under violation for the constructed
medical college & hospital buildings namely “A.C.S Medical College &
Hospital” by M/s. Dr. M.G.R Educational and Research Institute at S.F.Nos. 35/1,
2, 3, 63/2, 64/1A & 1B2 Numbal Village, Ambattur Taluk, Tiruvallur District,
Tamil Nadu under Schedule S.No. 8(a) of category “B” — TOR issued for the
preparation of EIA report, EMP report, ecological damage assessment,
(/ remediation plan, natural resource augmentation and community resource
augmentation —Regarding
Ref: 1. MoEF & CC Notification S.0. 804 (E) dated 14.03.2017
2. MoEF & CC Notification S.0.1030 (E) dated 08.03.2018
3. Proponent hard copy submitted to SEIAA-TN for ToR (Under Violation)
Dated: 30.01.2020 ,
4. Minutes of the 171" SEAC Mecting held on 24.08.2020.
5. Minutes of the 400" SEIAA Meeting held on 28.09.2020
6. Proponent submitted the additional details to SEIAA-TN on 05.11.2020
)
; MEMBER SECRETARY
& SEIAA-TN
Page 1 of 19




Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

7. Minutes of the 410" SEIAA Meeting held on 11.11.2020

Kindly refer to your proposal submitted to the State Level Impact Assessment Authority
for Environmental Clearance.

The proponent of Dr. M.G.R Educational and Research Institute, submitted application
seeking ToR under the MoEF & CC Ngti.ﬁc.ation cited under reference 1* & 2™ the proponent
online application submitted for Terms of Reference to MoEF & CC dated on 12.04.2018 &
31.10.2020 and same proponent submitted hard copy application to SEIAA-TN for ToR on
30.01.2020 & 05.11.2020 under reference 3™ & 5" cited in the constructed medical college &
hospital buildings namely “A.C.S Medical College & Hospital” by M/s. Dr. M.G.R Educational
and Research Institute at S.F.Nos. 35/1, 2, 3, 63/2, 64/1A & 1B2 Numbal Village, Ambattur
Taluk, Tiruvallur District, Tamil Nadu

independent chapter in the Env1ronment ImpaehAssessment report by the Accredited consultant

and also with collection and ._, Y$iSs -Of od

by an Environmental laboratory dly notlﬁed undef the Environment (Protection) Act, 1986,
accredited by NABET or a laboratory of il of Scientific and Industrial research Institutions
working in the field of Environment. ok
a) The proponent is directed to submit the details of the proposal for e-waste management
from the building, as part of the EIA report.
b) STP adequacy certificate from Anna University/IIT, etc should be submitted.
¢) CER proposal shall be furnished.
d) Agreement with the Authorized recyclers for solid waste disposal shall be furnished.
¢) Revised water balance shall be furnished. Design detail of Sewage Treatment plant along
with performances shall be furnished.
f) Hazardous waste management plan shall be furnished.
g) Existing STP & ETP performance for tast 2 years shall be furnished.
A e

[ef MEMBER SECRETARY

el 23NOVIOD SEIAA-TN
Page 2 of 19

C



Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

&

h)

),
k)

D

Bio medical waste management plan shall be furnished along with the Bio medical waste
input and handled for the existing shall be furnished.

Design criteria for the STP & ETP along with the oxygen transfer efficiency shall be
furnished.

The waste water generation and handling for the same shall be furnished.

Details of the occupational health check-up carried out for the workers and employees
working in the Bio medical waste facility.

The revised proposal of the Form I with existing built up area of 78,103.58 sq.m as
committed in the meeting shall be submitted to SEIAA and the same shall be uploaded in
the Parivesh Website.

The subject was placed in the 410% SEIAA meeting held on 11.11.2020. After detailed

discussion the Authority decided to accept the recommendations of SEAC and decided to grant

standard Terms of Reference for undertaking Environment Impact Assessment and preparation

of Environment Management Plan with specific Terms of Reference for assessment of ecological

damage, remediation plan and natural and community resource augmentation plan and it shall be

prepared as an independent chapter in the Environment Impact Assessment report as

recommended by SEAC and subject to General conditions in addition to the following

conditions:

i

Page 3 of 19

The proponent shall furnish the analysis of the water quality of the bore well/Open well
in and around at least 1Km from the boundary of the project site.

The project proponent shall submit the suitable land use classification certificate obtained
from the DTCP/CMDA.

Details of the building along with floor wise area of the each building.

Details of study on social impact, including livelihood of local people.

A detailed plan on plastic waste management shall be furnished. Further, the proponent
should strictly comply with, Tamil Nadu Government Order (Ms) No.84 Environment
and forests (EC.2) Department dated 25.06.2018 regarding ban on one time use and
throw away plastics irrespective of thickness with effect from 01.01.2019 under
Environment (Protection) Act, 1986.. In this connection, the project proponent has to

furnish the action plan,

MEMBER SECRETARY

j/ : SEIAA-TN




Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

6. A detailed post-COVID health management plan for workers as per ICMR and MHA
guidelines or the State Govt. guideline may be followed and report shall be furnished.

TERMS OF REFERENCE (TOR) FOR THE PURPOSE OF PREPARING THE
EIA/EMP FOR M/S. DR. M.G.R EDUCATIONAL AND RESEARCH INSTITUTE FOR
THE CONSTRUCTED MEDICAL COLLEGE & HOSPITAL BUILDINGS NAMELY
“A.C.S MEDICAL COLLEGE & HOSPITAL” AT S.F.NOS. 35/1, 2, 3. 63/2, 64/1A & 1B2

NUMBAL VILLAGE, AMBATTUR TALUK, TIRUVALLUR DISTRICT, TAMIL NADU

UNDER THE CATEGORY OF VIOLATION AS PER THE MOEF & CC
NOTIFICATION.

Part-I (
STANDARD TERMS OF REFERENCE FOR CONDUCTING ENVIRONMENT
IMPACT ASSESSMENT STUDY_ FOR CONSTRUCTION PROJECTS AND
INFORMATION TO BE INCLUDED IN EIA/EMP REPORT

1)  Examine details of land use as per Master Plan and land use around 10 km radius of the

project site. Analysis should be made based on latest satellite imagery for land use with
raw images. Check on flood plain of any river.

2)  Submit details of environmentally sensitive places, land acquisition status, rehabilitation of
communities/ villages and present status of such activities.

3)  Examine baseline environmental quality along with projected incremental load due to the
project.

4)  Environmental data to be considered in relation to the project development would be @)
land, (b) groundwater, (c) surface water, (d) air, (e) bio-diversity, (f) noise and vibrations,
(g) socio economic and health.

5)  Submit a copy of the contour plan with slopes, drainage pattern of the site and surrounding
area. Any obstruction of the same by the project

6)  Submit the details of the trees to be felled for the project.

7)  Submit the present land use apd permission required for any conversion such as forest,
agriculture etc.

8)  Submit Roles and responsibility of the developer etc for compliance of environmental

i
4
f

23 NV 100 | O\(x/

MEMBER SECRETARY

SEIAA-TN
Page 4 of 19 o



Letter No.SEIAA-TN/F.No. 226/V iolaﬁdn/ToR - 821 /2020 dated: 23.11.2020

regulations under the provisions of EP Act.

9)  Ground water classification as per the Central‘_Ground Water Authority.

10) Examine the details of Source of water, water requirement, use of treated waste water and
prepare a water balance chart.

I1) Rain water harvesting proi)osals should be made Iwith due safeguards for ground water
quality. Maximize recycling of water and utilization of rain water. Examine details.

12) Examine soil characteristics and depth of ground water table for rainwater harvesting,

13) Examine details of solid waste generation treatment and its disposal.

14) Examine and submit details of use of solar energy and alternative source of energy to
reduce the fossil energy consumption. Energy conservation and energy efficiency.

15) DG sets are likely to be used du:inst_mction and operational phase of the project.

air environment. Examine and sub

16) Examine road/rail connectivity to.ghe n -
(W7ot

proposed project. Present and fiitliggitraFfie jand transport facilities for the region should be

analysed with measures for prevéiiidy’ triffic congestion and providing faster trouble free
system to reach different destigatirssin the ai

I7) A detailed traffic and transpgfjationd Sl

y=tshould be méde for existing and projected

passenger and cargo traffic.

18) Examine the details of transport oaﬁals for construction which should include source
and availability.

19) Examine separately the details for construction and operation phases both for
Environmental Management Plan and Envirorimental Monitoring Plan with cost and
parameters. l

20) Submit details of a comprehensive Disaster Management Plan including emergency
evacuation during natural and man-made disaster.

21)  Details of litigation pending against the project, if any, with direction /order passed by any
Court of Law against the Project should be given. :

22) The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out.

23) Any further clariﬁcation_ DIT fﬁ?mg _eut the above studies including anticipated impacts

2%

o
Lo L

MEMBER SECRETARY
}/ SEIAA-TN
Page 5 0f 19
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Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

National Accreditation Board for Testing and Calibration Laboratories, or a
laboratory of the Council of Scientific and Industrial Research institution working in
the field of environment.”

After the appraisal of the project, the SEAC decided that the Para No.2 stated above is
applicable to the project. Hence, the proponent is directed to prepare appropriate reports as
contained in the Para 2.

While complying with the specific aspects of the MoEF & CC directions as stated in the Para
2 above, the following steps should be followed: ;

Step 1: Enumerate the aspects of Violation:
a) The proponent should enumerate the violations as applicable to the project.
b) Furnish a descnptlon ofg,ac v1olanon with quantitative and qualitative data.
S LTy .

¢) Violation categori@s:araton mi‘--" ecided taking into consideration the stage at
¥ s

Boliehumerated in step (1), identify the resultant
environmental damage thiat mdy have been caused.
b) Furnish a descrigtion i egyvironmental damages with quantitative and
qualitative data.
Step 3: Remediation Plan:

a) For the Env1ronmentaTNge(s) identified in the step (2) above, prepare the
remediation plan for the each or combination of damages.

b) The remediation plan should essentially  consists of problem
statement, target to be achieved (quantity), standards, technology/procedure
for remediation, equipment and machinery to be used, time schedule and
remediation cost(direct and indirect cost, capital as well as O&M costs).

: SECTION B
1. Natural resource Augmentation:

a) The resources that should be considered for augmentation should essentially
consist of land, biota, air, water and other resources as applicable.

b) Proponent may choose one or more of the resource augmentation as applicable

and provide a description of

MEMBER SECRETARY

/&/ SEIAA-TN

Page 7 of 19



Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

¢) The proponent should also furnish the cost for each augmentation scheme.
2. Community resource Augmentation:

a) The proponent should prepare a plan of action for addressing the needs of the
community in terms of resources in the sectors of education, health and sports
primarily and other such resources as applicable to the community in the
vicinity of the project.

b) The community resource augmentation plan should consist of rehabilitation of
houses and people, budget allocation and time schedule for completing the
activity.

SECTION C

augmentation separately in 2,8 B
i :

satisfactory, the SEA t‘ ndy direct the proponent to further revise the chapter
and resubmit the EIA/EMP report.

¢) If SEAC concludes that the technical part is satisfactory and the costing aspect
is not satisfactory then the SEAC may revert to legal provisions, MoEF & CC
guidelines and similar expert committee recommendations for finalizing the
cost aspects or the SEAC may use its own expertise and experience in
finalizing the cost.

SECTION E
The proponent is directed to furnish data as per the CHECKLIST (Enclosure). It

will help the SEAC in arriving at th2 nature of violations, the ecological damage and

the associated cost.

M%ER SECRETARY
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Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

PART III:
DEFICIENCIES TO BE RECTIFIED BEFORE SUBMITTING THE EIA REPORT:

47

1) The proponent is directed to submit the details of the proposal for e-waste management

from the building, as part of the EIA report.
2) STP adequacy certificate from Anna University/IIT, etc should be submitted.
3) CER proposal shall be furnished.

4) Agreement with the Authorized recyclers for solid waste disposal shall be furnished.

5) Revised water balance shall be furnished. Design detail of Sewage Treatment plant.

along with performances shall be furnished.
6) Hazardous waste management plan shall be furnished.
7) Existing STP & ETP perforrnancg—,-fapdast 2 years shall be furnished.

8) Bio medical waste manage‘fr ¢ Ea,}f?l;;% be furnished along with the Bio medical

)

waste input and handled for tif : hall be furnished.
9) Design criteria for the STP &/HEP i
furnished. y

10) The waste water generation arid Kanidlifig for the same shall be furnished.

with the oxygen transfer efficiency shall be

11) Details of the occupationalgheal thge e _# ip carried out for the workers and employees

working in the Bio medicakast

committed in the meeting shall

itted to SEIAA and the same shall be uploaded

12) The revised proposal of the FTNDth existing built up area of 78,103.58 sq.m as

in the Parivesh Website.

In addition to the above, the following shall bé furnished:-

The Executive summary of the EIA/EMP report in about 8-10 pages should be prepared

incorporating the information on following _points:
1) Project name and location (Village, District, State, Industrial Estate (if applicable).

2)  Products and capacities. If expansion proposal then existing products with capacities and

reference to earlier EC.

3)  Requirement of land, raw material, water, power, fuel, with source of supply (Quantitative)

4)  Process description in brief, specifitally indicating the gaseous emission, liquid effluent

and solid and hazardous wastes.

5)  Measures for mitigating the impact on the environment and mode of discharge or disposal.

Page 9 of 19
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Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.1 1.2020

prepared by them and data provided by other organization/Laboratories including their
status of approvals etc. In this regard circular no F. No.J -11013/77/2004-1A-II(I) dated
2nd December, 2009,18th March 2010, 28th May 2010, 28th June 2010 ,31st December
2010 & 30th September 2011 posted on the Ministry’s website http://www.moef nic.in/
may be referred. _

* After preparing the EIA (as per the generic structure prescribed in
Appendix-III of the EIA Notification, 2006) covering the above mentioned points, the
proponent will take further necessary action for obtaining environmental clearance in
accordance with the procedure prescribed under the EIA Notification, 2006.

* The final EIA report shall be submitted to the SEIAA, Tamil Nadu for

SY5E valid for a period of three years from the
MP report as per OMNo.J-11013/41/2006-

* The TORs preSepibieas

IA-II((part) dated 29" Augusiod i .

MEMBER SECRETARY

: % SEIAA-TN
Copy to: ; ;
1. The Additional Cheif Secretary to Government, Environment & Forests Dept,
Govt. of Tamil Nadu, Fort St. George,TNoi =9,
2. The Chairman, Central Pollution Contro! I oard, PariveshBhavan,
CBD Cum-Office Complex, East Arjun Nagar, New Delhi 110032.

3. The Member Secretary, Tamil Nadu Pollution Contro] Board,
76, Mount  Salai, Guindy, Chennai-600 032,

4. The APCCF (C), Regional Office, Minis try of Environment & Forest (SZ),
34, HEPC Building, 1& 2™ Floor, Cathedral Garden Road, Nungampakkam, Chennai - 34.

5. Monitoring Cell, I A Division, Ministry of Environment & Forests,
ParyavaranBhavan, CGO Complex, New Delhi 110003

6. Stock File.
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Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

Enclosure
CHECKLIST
To be filled in by the project proponent with supporting documents. Furnish reply to each

question listed below.

Name of the project:

Project location:

Stage at which the project execution stands:

Part - A — Applicable for Pre-construction:
1. Have the constructions of STP, Solid Waste Management facility, E-waste management

facility, DG sets, etc., been made in the earmarked area only?

2. Have statutory clearances and approvals been obtained?

ik ! ild Life (Protection) Act, 1972,

_’:;.hi' Vet
e) State / Central Ground WaterA :f i
APATLY A

f) Coastal Regulatory Zone Authorlty, Bio- D1versxty Act, 2002, Wetland Authonty
obtained by project DFOPOHORE e concerned competent authorities?

3. Have trees been cut? If yes, has pensation plantation been done, in the ratio of 1:
10? W

4. Have the Plastic wastes been segregated and disposed as per the provisions of Plastic
Waste (Management & Handling) Rules 2016?

5. Has a separate environmental management cell formed with suitable qualified personnel?

Part - B —Pre construction phase:
6. Has the approval of the competent authority been obtained for structural safety of the

buildings during earthquake, adequacy of fire fighting equipments, etc as per National
Building Code including protection measures from lightning etc before commencement
of the work?

7. Have all required sanitary and h);gienic measures for the workers were in place before
starting construction activities and the same have been maintained throughout the

construction phase?

Op—

MEMBER SECRETARY
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Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

8. Are the designs of buildings in conformity with the Seismic Zone Classifications?

9. Has the construction of the structures been undertaken as per the plans approved by the
concerned local authorities/local administration?

10. Has any construction activity of any kind been taken up in the OSR area?

I'l. Has the Consent of the local body concerned been obtained for using the treated sewage
in the OSR area for gardening purpose?

12. Are the height and coverage of the constructions in accordance with the existing
FSI/FAR norms as per Coastal Regulation Zone Notification, 2011?

13. Is the basement of the building above the maximum flood level documented by the Water
Resource Department, PWD, Government of Tamil Nadu in consultation with the
CMDA? X

14. Are the pipelines marked withids "-'a,

1.
ii.
iii.

iv. Water supply piﬁ'dlfﬁ*é'

v. Gas supply pige lresif nropesed
vi. Telephone cas
vii. Power cable

viil. Strom water drainH

ix. Rain water harvesting system.,

15. Has a First Aid Room been provided in the project site during the entire construction and
operation phases of the project?

16. Has the structural design of the proposed building been vetted by premier academic
institutions like Anna University, IIT Madras, etc?

17. Is there any threat to the biodiversity due to the proposed development?

18. Has the present land use surrounding the project site got disturbed at any point of time?

19. Has the existing land use becn altered due to the project and is it in consistent with the
surroundings? :

20. Has the green belt area been planted with indigenous native trees, in adequate numbers

and arcas?

Ope—
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Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

21.Have the natural vegetation listed particularly the tress, been removed during the
construction phase? Was there disturbance to the aquatic eco-system within and outside
the area?

22. Did the construction activities of the site adhere to all environmental and ecological
standards and safeguards?

23. Have the rain water harvesting system (storage + recharge pits) been designed as per the
Rain water harvesting and conservation manual of CPWD?

24. Has the land earmarked for OSR been identified, earmarked in coordination with CMDA
adjacent to the entry or exit and it has been fenced? :

25. Does storm water generated within the premises find access to any water bodies
directly/indirectly? s

26. Are proper Fire fighting plan ‘i o

27. Does the building spoil the giger ys and aesthetics of surroundings and does it

R
28. Are the DG Sets and STP locdtes

minimal disturbancc to the neighbotrs?

Page 14 of 19

Part - C — Construction phase: T R B
29. Have all the labourers engagﬁ Copstri :
treated before and during their empoyment on the work at the site?

30. Were Personnel working in dustjE d8foiven protective respiratory devices and provided
with adequate training and informa ion on safety and health aspects? Have Occupational
health surveillance program of the workers been undertaken periodically to observe any
contradictions due to exposure to dust?

31. Have Periodical medical examination of the workers engaged in the project been carried

out and records maintained?

32. Water Supply:

i) If water requirement during construction phase was met from ground water
source, then approval of the PWD Department of water resources is necessary.

Was it obtained? .
ii) Was provision made for the housing labour within the site with all necessary

infrastructures and facilities such as fuel for cooking, mobile toilets, mobile STP,

O —
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Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

iii)) Was adequate drinking water and sanitary facilities provided for construction
workers at the site? Was the treatment and disposal of waste water through
dispersion trench after treatment through septic tank? The MSW generated
disposed through Local Body?

iv) Was water demand during construction reduced by use of pre-mixed concrete,
curing agents and other best practices prevalent?

V) Are the fixtures for showers, toilet flushing and drinking water of low flow type
by adopting the use of aerators / pressure reducing devises / sensor based control?

33. Solid Waste Management:
i) Was the solid waste in the form of excavated earth excluding the top soil

generated from the proje];,..a -tivi‘ty scientifically utilized for construction of

35. Did disposal of construction debrxs- durmg construction phase affect the neighboring

communities and was it dispqse

the people? Was the construction and demolmon waste managed as per Construction &

Demolition Waste Management ﬂOM?
36. Did Construction spoils, including‘bl minous materials and other hazardous materials,

watercourses? Was the dump sites for such materials secured so that they should not
leach into the adjacent land/ lake/ stream etc?

37. Diesel Generator sets:

1) For the diesel generator used during construction phase, was the air and noise
emission in conformity to the standards prescribed in the Rules under the
Environment (Protection) Act, 1986, and the Rules framed thereon?

ii) Was the diesel required for operating stand by DG sets stored in underground

tanks fulfilling the safety norms? Was clearance from Chief Controller of
Explosives was taken?

iii) Are the acoustic enclosures installed at all nojse generating equipments such as

systems, cooling water tower, etc?

DG sets, air conditignn B:Sy

MEMBER SECRETARY
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38. Air & Noise Pollution Control:

i) Were vehicles hired for bringing construction materials to the site in good
condition and conformed to air and noise emission standards, prescribed by
TNPCB/CPCB? Were the vehicles operated only during non-peak hours?

ii) Ambient air and noise levels should conform to residential standards prescribed
by the TNPCB, both during day and night. Was the Incremental pollution loads
on the ambient air and noise quality closely monitored during the construction
phase? Was any pollution abatement measures implemented?

iii) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site shall be avoided. Is parking fully internalized and no public
space utilized? Is Parkix;gu l_g,n-_ per CMDA norms? (

iv) Do the buildings have‘adequate.distance between them to allow free movement of
R

ht, air and ventilation?

39. Building material: g
i) Were Fly-ash blocks ihgdddy’,
provision of Fly ash Notification ‘of September, 1999 and amended as on 27th

August, 2003 and Nog ca ign No. $10. 2807 (E) dated: 03.11.20097
ii) Was Ready-mix con d-11

building construction and necessary cube-tests
conducted to ascertain thej ity?
iii) Is the use of glass reduce!u' 40% to reduce the electricity consumption and

load on air conditioning?

1" bl hlg malerial in the construction as per the

40. Storm Water Drainage: (
Is Storm water management around the site and on site established by following
the guidelines laid down by the storm water manual?

41. Are the following Energy Conservation Measures been implemented?

i) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material, to fulfill the requirement.

ii) Opaque wall should meet prescribed requirement as per Energy Conservation
Building Code which is mandatory for all air conditioned spaces by use of

appropriate thermal insulation material to fulfill the requirement.

o\
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Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

iii) All norms of Energy Conservation Building Code (ECBC) and National Building
Code, 2005 as energy conservation have to be adopted Solar lights shall be
provided for illumination of common areas,

iv) Application of solar energy should be incorporated for illumination of common
areas, lighting for gardens and street lighting. A hybrids system or fully solar
system for a portion of the apartments shall be provided.

v) A report on the €nergy conservation measures conforming to energy conservation
norms prescribed by the Bureau of Energy Efficiency shall be prepared
incorporating details about building materials & technology; R & U factors etc
and submitted to the SEIAA in three month’s time.

vi) Energy conservation mea ures, hke installation of CFLs/TFLs for lighting the

42. Fire Safety:
1) Are adequate fire prote' i ments and rescue arrangements in place as per
the prescribed standards?
i) Is proper and free apgyp ol
for rescue operationsyH @ §PEoMemergency in place?
43. Green Belt Development: .
i) Has the Project Propone!pH&ed tree species with large potential for carbon
capture in the proposed green belt area based on the recommendation of the
Forest department well before the project is completed?
44. Sewage Treatment Plant:
1) Is the Sewage Treatment Plant (STP) installed certified by an independent expert/
reputed Academic institutions for its adequacy?
45. Rain Water Harvesting:
i) Is roof rain water collected from the covered roof of the buildings, etc harvested
SO as to ensure the maximum beneficiation of rain water harvesting by
constructing adequate sumps .so that 100% of the harvested water is reused?
i) Is Rain water harvesting for surface run-off implemented as per plan? Before

recharging the surfac4:';,;.11!170&-‘»,T itg pre-treatment planned with screens, settlers etc

23NV 20 MEMBER SECRETARY
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Letter No.SEIAA-TN/F.No. 226/Violation/ToR - 821 /2020 dated: 23.11.2020

46.

done to remove suspended matter, oil and grease, etc? Are adequate number of
bore wells / percolation pits/ as provided?
iii) Is the roof rain water collected and stored in the sumps proposed to be treated
before water is put to any beneficial use?
Building Safety:
i) Is lightning arrester properly designed and installed at top of the building and

where ever is necessary?

Has the “Consent to Operate” been obtained from the Tamil Nadu Pollution Control

Board before the start of the operation of the project?

Is the Proponent respon51ble foir the maintenance of common facilities 1nclud1ng

Is treated effluent emanating from STP' recycled / reused to the maximum extent
possible? Does the treated seyage to the norms and standards for bathing quality
g ANy e Are necessary measures in place to mitigate

the odour and mosquito problem from STP?
Is the STP continuously operate rﬂldlng stand by DG set in case of power failure?
een be

development/ avenue plantation without causing
Are adequate measures being taken to prevent odour emanating from solid waste
Is regular monitoring done regarding operation and maintenance of STP, reuse and

disposal of untreated sewage and effluent, swimming pool, Solid waste Management?

Have any CSR / CER activities been carried out?

Part — D Operation Phase

2.

3.

4,
laid down by CPCB irrespec

5

6. Is the treated sewage used for gr
pollution?

%
processing plant and STP?

8.

9.

10.

Page 18 of 19

Is organic waste convertor proposed for managing the municipal solid waste (Organic
components) in place? If yes, is care taken to operate and maintain the OWC such a way
that there is no problem to the nearby residents?
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Letter No.SEIAA-TN/F.No. 226/V iolation/ToR - 821 /2020 dated: 23.11.2020

11.Is the Municipal solid waste generated collected, segregated and disposed as per Solid
Waste Management Rules, 2016

12. Is the e - waste generated collected and disposed to a nearby authorized e-waste centre as
per E- waste (Management& Handling), Rules 2016?

13. Is the height of stack of DG sets equal to the height needed as per CPCB norms?

14. Is the noise level maintained as per MoEF/CPCB/TNPCB guidelines/norms both during
day and night time?

I5.Is spent oil from D.G sets stored in HDPE drums in an isolated covered facility and
disposed as per the Hazardous& other Wastes (Management & Transboundary
Movement) Rules 2016?

16. Is the storm water drain pr0v1deld..,a$- the project site maintained without choking or

3 "&lii.;;','_f #

s

ETF I L QR |

contamination?

SEIAA--

Name of the proponent:

'H'N Date:
O
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Dr. M.G.R.

...:_ 'QQ’
! EDUCATIONAL AND RESEARCH INSTITUTE |
DEEMED TO BE UNIVERSITY

.

Ph:9144 2378 82176 / 2186 /2085 | Fax: 9144 2378 3165
: Fax : 9144 2834 1186 | Email : drmgr.cornoratemon

Ema rRAeempedis aein D wiww drms

|

i

w CUNIVERSITY WITH GRADED AUTONOMY. STATUS
. A.C.S. MEDICAL COLLEGE AND HOSPITAL
(A Constituent Unit of Dr. M.G.R. Educational and Research Institute)
: MHRD G.0O. No. F.10-9/2007-u.3(A) dt. 23.05.13 F.No. 10-9/2007- U3(A) dt.25.09.2014
Periyar EVR High Road, NH-4 Chennai - Bangalore Highways Velappanchavadi, Chennai - 600 077.
: Phone : 91 44 26802133 / 155 Website : www. acsmch.ac.in
; -
a August 11, 2021
2
: UNDERTAKING
3
)
s
3 Mr. A.C.S. Arun Kumar, Director, M/s. Dr. M.G.R. Educational and Research Institute, willing to
; submit this undertaking with respect to the Te\rms of Reference prescribed by the State Level
- Environmental Impact Assessment Authority — Tamil Nadu vide their Letter No. SEIAA-TN/F.
) No. 226/Violation/ToR-821/2020 dated 23.11.2020 for the constructed“ACS Medical College &
) Hospital’ at S. F. Nos. 35/1, 2, 3, 63/2, 64/1A & 1B2 of Numbal Village, Ambattur Taluk,
= Thiruvallur District.
Dr. M.G.R. Educational & Research Institutehas complied with the Terms of Reference and the
data/ information submitted by us is correct to the best of our knowledge.
For Dr, M.G.R. Educational and Research Institute,
For Dr. M.G.R. EDUCATIONAL AND RESEARCH INSTITUTE
& B
. Authonesd Sigfieey
A.C.S. Arun Kumar
University Office :
P‘?"Va:sEVR Salai (NH4 Highway), Maduravoyal, Chennai - 600095, No.22, G.N. Chetty Road, T.Nagar, f:‘:::r:::e:’ﬁ.;)o::?
Ph :91 44 2834 5155/3595 i
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Dr. M. G.R.

DEEMED TO BE UNIVERSITY

SN  UNIVERSITY WITH GRADED AUTONOMY STATUS - Ji8
A.C.S. MEDICAL COLLEGE AND HOSPITAL

(A Constituent Unit of Dr. M.G.R. Educational and Research Institute)
MHRD G.O. No. F.10-8/2007-u.3(A) dt. 23.05.13 F.No. 10-9/2007-U3(A) dt.25.09.2014

Periyar EVR High Road, NH4 Chennai - Bangalore Highways Velappanchavadi, Chennali - 600 077.
Phone : 91 44 26802133 / 155 Website : www. acsmch.ac.in

University Office :

Chennai
723.08.2021
To
The Member Secretary
State Environmental Impact Assessment Authority
3" Floor, Panagal Building, No.1, Jeenis Road
Saidapet, Chennai — 600 015

Dear Sir,

Ref: 1. our application seeking Environmental clearance submitted in SEIAA dtd25/03/2009
2. Letter No. SEIAA-TN/F.226/2016/NGT/dated 28/03/2018

3. Our online application SIA/TN/NCP/24686/2018 submitted on 12/04/2018

4. Lr No. SEIAA-TN F.no.226/violation/ TOR-821/2020 dated 23/11/2020

Sub: Submission of application seeking Environmental Clearance for the Constructed
Hospital “ACS Medical college Hospital” at S.F Nos: 35/1, 2, 3, 63/2, 64/1A & 1B2,
Numbal Village, Ambattur Taluk, Thiruvallur District by M/s. Dr MGR University
under violation category- Regd

We wish to inform you that we have constructed a medical college hospital namely“ACS
Medical College Hospital” at S.F Nos: 35/1, 2, 3, 63/2, 64/1A & 1B2, Numbal Village,
Ambattur Taluk, Thiruvallur District. Our application has been processed under violation
category and SEIAA issued To Rvide letter reference cited in 4. Now we have completed the
EIA study and also complied with the conditions mentioned in the TOR letter.

Please find enclosed herewith application forms along with EIA report and other annexures
for obtaining Environmental clearance for the said construction project. We request you to
process our application and kindly do the needful to issue Environmental Clearance for our

project at the earliest.

Thanking you.

Yours sincerely,
For Dr. MGR Educational and Resear

S

Authorised Signatory
ACS Arunkumar

Enclosure: As stated above.

Corporate Offit

Periyar EVR Salai (NH4 Highwa i
y), Maduravoyal, Chennai - 600095. i
Ph: 9144 2378 2176 / 2186 /2085 | Fax: 91 44 2378 3165 e
Ph : 9144 2834 5166 / 36

Email - registrar@drmegrdu.ac in | www.drmgrdu.ac.in Fax:91 44 2834 1186 | Email : drmgz.corporate@gmail
& : 7 rate@gmail e
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Acknowledgement Slip for EC application

Foilowing should be mentioned in further correspondence

1. Proposal No. : : SIA/TN/MIS/225908/2021

2. Category of the Proposal  : INFRA-2

. Constructed Medical College & Hospital
" Buildings

4. Date of Receipt of Proposal : 22 Aug 2021

5. Name of the Project proponent along with contact details

3. Name of the proposal

a) Name of the proponent : ACS MEDICAL COLLEGE AND HOSPITAL
b) State : Tamil Nadu

c) District : Tiruvallur

d) Pincode 1 600017

e
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=2 5 ¢ EDUCATIONAL AND RESEARCH INSTITUTE
b e DEEMED TO BE UNIVERSITY
S " UNIVERSITY WITH GRADEN BUTUROMY STATUS
A.C.S. MEDICAL COLLEGE AND HOSPITAL
(A Constituent Unit of Dr. M.G.R. Educational and Research Institute)
MHRD G.O. No. F.10-9/2007-u.3(A) dt. 23.05.13 F.No. 10-9/2007-U3(A) dt.25.09.2014
Periyar EVR High Road, NH-4 Chennai - Bangalore Highways Velappanchavadi, Ch nai - 600 077.
Phone : 91 44 26802133 / 155 Website : www. acsmch.ac.in
16.10.2021
To

The Member Secretary

State Level Environment Impact Assessment Authority, Tamil Nadu
3rd Floor, Panagal Maaligai

No. 1 Jeenis Road, Saidapet

Chennai -600 015

Sir,

Sub:

Ref:

Environmental Clearance —-Dr. MGR Educational and Research Institute (Deemed to
be University) — Constructed Medical College & Hospital Building “ACS Medical
College& Hospital” at S.F Nos: 35/1,2, 3, 63/2, 64/1A & 1B2, Numbal Village,
Ambattur Taluk, Thiruvallur District under project category — B1 and schedule
S.No. 8(a) — Additional Details — Regd.

1. Our application seeking EC submitted in SEIAA dated 25/03/2009
5 Letter No. SEIAA-TN/F.226/2016/NGT/dated 28/03/2018
3. Letter No. SEIAA-TN F.No.226/Violation/ TOR-821/2020 dated 23/11/2020

4. Our final EIA submitted on 23/08/2021

In continuation to the letter cited above, we are furnishing the following additional details for

our project.

1. Copy of land document / certificate issued by the competent authority for the survey

number 64/1B2 in the name of the applicant.

Copy of Land ownership document and correlation statement regarding old survey
numbers and new survey numbers obtained from Survey of Land Records department is
enclosed as Annexure—IA and 1B-ses ‘?Qtively for your reference. This clearly shows the

University Office :
Periyar EVR Salai (NH4 Highway), Maduravoyal, Chennai - 600095.
Ph : 9144 2378 2176 / 2186 /2085 | Fax : 91 44 2378 3165

Email : registrar@drmgrdu.ac.in | www.drmgrdu.ac.in

. Corporate Office
No.22, G.N. Chetty Road, T.Nagar, Chennai - 60001

: Ph : 91 44 2834 5166 / 369!
Fax : 91 44 2834 1186 | Email : drmgr.corporate@gmail.cor
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Dr MGR
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A.C.S. MEDICAL COLLEGE AND HOSPITAL

(A Constituent Unit of Dr. M.G.R. Educational and Research Institute)
MHRD G.O. No. F.10-9/2007-u.3(A) dt. 23.05.13 F.No. 10-9/2007-U3(A) dt.25.09.2014
Periyar EVR High Road, NH-4 Chennai - Bangalore Highways Velappanchavadi, Chengﬁl 600 077.
Phone : 91 44 26802133 / 155 Website : www. acsmch.ac.in

B =

2, Copy of land use certificate issued by the competent authority for the survey number
64/1B2 was not submitted by the project proponent.

Copy of Land use G.O., CMDA land use map and correlation statement regarding old
survey numbers and new survey numbers obtained from Survey and Land Records
department is enclosed as Annexure —IB and IC respectively for your reference.,

3. Proponent has submitted only the acknowledgement copy from the
Commissioner(i/c), Tiruverkadu municipality letter dated 05.07.2013 for the water
supply and there is no communication for current status of the water supply (same
shall be obtained from project proponent)

Copy of commitment letter obtained from Tiruverkadu municipality for fresh water supply
and for excess water disposal arrangements is enclosed as Annexure - II

4. Design details of STP & ETP should be certified by recognised academic institutions
like IIT/ANNA UNIVERSITY. (The proponent has submitted in adequate design

from its own institution)

We have engaged Anna University to vet the design adequacy of our installed STP. The
adequacy report vetted by them is enclosed as Annexure - III.

5. Details of performance of the STP & ETP for last 2years should be furnished as per
the conditions imposed in ToR 23.11.2020.

We wish to inform you that Effluent generated from our premises is given primary
treatment and then sent to STP for further treatment. Samples from both STPs were taken
monthly and analysed by third party labs. Copy of test reports pertaining to the period of
April 2019 to April 2021 is enclosed for your reference as Annexure — IV.

|
1

University Office : Corporate Office :
Periyar EVR Salai (NH4 Highway), Maduravoyal, Chennai - 600095. No.22, G.N. Chetty Road, T.Nagar, Chennai - 600017
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6. CER proposal to be submitted.

We wish to inform that our application to SEIAA is under violation category. Hence we
will pay the necessary CER amount prescribed by SEAC directly to Environmental
Management Authority (EMAT) upon completion of our appraisal meeting and upon
confirmation of SEAC/SEIAA

7. GPS co-ordinates was not furnished by the project proponent.

We wish to inform you that we have already submitted google map indicating our entire
project boundary mentioning GPS co-ordinates along with our application (Refer page
No0.99) and the same is enclosed as Annexure -V,

8. The project proponent has to submit the building plan approval from CMDA/DTCP.

Copy of building plan approval obtained from CMDA and Local body is enclosed as

Annexure — VI.

With the above detaile4d submission we request the SEIAA to consider our reply and process
our application seeking Environmental clearance and issue the same as early as possible.

Thanking you.

Yours sincerely,
For M/s. ACS Medical college hospital

IS .

Authorised signatory

Enclosure: as stated above.

University Office : Corporate Office :
Periyar EVR Salai (NH4 Highway), Maduravoyal, Chennai - 600095. No.22, G.N. Chetty Road, T.Nagar, Chennai - 600017
Ph:9144 2834 5166 / 3696

Ph:9144 2378 2176 / 2186 /2085 | Fax:91 44 2378 3165

Email : registrar@drmgrdu.ac.in | www.drmgrdu.ac.in s Fax:9144 2834 1186 | Email : drmgr.corporate@gmail.com
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AMINJIKARAL CHENMNAI

i AGREEMENT
i This agreement is entered into on the 01.12.2021
: ' ’ Between '

M/s. TamilNadu Waste Management Ltd., functioning at Level 4, ‘Diamond Dune’ 323,
Pooffamalle High Road, Chennai ~ 600 029, and having its registered office at 6-3- 1089/10&11,
Gulumohar Avenue, Rajbhavan Road, Somajiguda, Hyderabad -500082 here after called as
TNWML represented by Mr. M. Sridhar Reddy -Regional Manager.

§ _ And
M/s C.S. Medical College & Hospital, Department of Community Medicine, Urban Health
T Centre, No:12B, Senthamiz Nagar Main Road, Shantha Avenue, Nerkundrum,

07. Whereas TNWML has setup a common facility in accordance with the Bio-
M | Wastes (Management and Handling) Rules, 2016, for collection, transportation,
treatment and disposal of the bio-medical waste generated by the “He
Establishments” (Hospitals, Nursing clinics, Medical Colleges, Diagnostic Centers,




-

Wherras M/s A.C.5. Medical College & Hospital, Department of Community Medicine, Urban
‘Health Training Centre, is a health centre generating biomedical waste which is need to be
_managed in accordance with the Bio — Medical waste (Management and Handing) Rules, 2016,
of Govt. of india; .

Whereas TNWML offers to provide the services required for Bio-Medical waste Management to
be compliance with the above said rules on a user-pay principle at Rs.3,333/- Per Month plus
taxes duties if applicable.

Whereas M/s A.C.S. Medical College & Hospital, Department of Community Medicine, Urban
Health Training Centre, agrees to utilize the services of TNWML for disposal of Bio-Medical
Waste on the terms and conditions set forth herein;

1. M/s A.C.S. Medical College & Hospital, Department of Community Medicine, Urban
Health Training Centre, should segregate properly & store the waste in Non -
chlorinated color codedbags as trained by TNWML in accordance with the Bio-Medical
waste (Management and Handling) Rules, 2016, Govt of India

2. M/s A.C.S. Medical College & Hospital, Department of Community Medicine, Urban
Health Training Centre, will give its Bio-Medical wastes including all the disposable
plastic material (i.e., Gloves, Tubes, IV Sets, plastic Iv Sets, Plastic IV Bottles and urine
bags etc), with properly packed in color coded bags as per Tamil Nadu Pollution
Control Board Regulation for treatment and disposal to TNWML. The waste should be
given at one single point by M/s A.C.S. Medical College & Hospital, Department of
Community Medicine, Urban Health Training Centre, to TNWML’s Vehicle.

3 Whereas TNWML offer to provide the services required to M/s A.C.S. Medical College
& Hospital, Department of Community Medicine, Urban Health Training Centre-, be
complied with the above sald rules, on a ‘user-pay-principle at Rs.40,000/- Per Year as
one year payment from your esteemed Health care establishment. This charge will be
fixed for a period from date of this agreement and thereafter subject to mutually
agreed terms and conditions.

4. M/s A.C.S. Medical College & Hospital, Department of Community Medicine, Urban
Health Training Centre, shall pay Rs.590/- (Rupees Five Hundred ninety only) yearly as
Membership fees while r.enewal. (Nonrefundable)

5. TNWML & TNPCB will make periodic inspections M/s A.C.S. Medical College &
Hospital, Department of Community Medicine, Urban Health Training Centre,
regarding collection and segregation of Bio-Medical wastes etc.

6. TNWML shall provide the initial training, free of cost, about segre'gatlon of waste,
collection of waste In color coded bags as well as occupational safety in management
and handling of Bio-Medical Waste.

7. TNWML shall distribute puncture proof container (PPC) Rs. 75/- each (one time
purchase) and non-chlorinated color-coded bags with Bar code strikers as per your
requirement of Bags sizes with extra cost - color (Yellow & red) TNWML not collect
the other bags (i.e., chlorinated b.ags) — Bags Rs.4.50/- each plus GST as applicable.

8. TNWML_shall collect the waste from M/s A.C.S. Medical College & Hospital,
Department of Community Medicine, Urban Health Training Centre-—, daily or
mutually agreed by both the parties. TNWML will not collect the bio- med
which are not segregated or properly packed. TNWML will not
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9. In case TNWML fails to collect waste within 24 hours of previous collection M/s A.C.S.
Medical College & Hospital, Department of Community Medicine, Urban Health
Training Centre, shall inform TNWML and the same shall be cleared within the next 24
hours.

10. TNWML shall be liable for violation under the Bio — Medical waste (management and
Handling) Rules, 2016 from the time waste is handed over to TNWML at the premises
of M/s A.C.S. Medical College & Hospital, Department of Community Medicine,
Urban Health Training Centre, and shall meet all the rules and regulations stipulated
by the TamilNadu Pollution Control Board.

11. In case M/s A.C.S. Medical College & Hospital, Department of Community Medicine,
Urban Health Training Centre, found any irregularities in collection of waste they can
send a notice in writing to TNWML for immediate action. All complaints (if any) shall
be attended to in the shortest possible time, (48 hours)

12. TNWML shall send the bill for the preceding month by the 3" of the next month and
the same shall be paid by D.D or cheque drawn in favor of “Tamil Nadu Waste
Management Ltd.,” payable at Chennai.

(iy M/s A.C.S. Medical College & Hospital, Department of Community Medicine,
_ Urban Health Training Centre, will ensure timely payment to TNWML before
15t of every month.
(ii) payment made after 15™, will attract an additional levy of Rs. 10 per day till the
payment is made

13. In case of non-receipt of payment on the agreed date from the M/s A.C.S. Medical
College & Hospital, Department of Community Medicine, Urban Health Training
Centre, TNWML will stop the collection of waste immediately with intimation to

TamilNadu Pollution Control Board. The delayed payment will be collected as per item
12(ii) above.

14. Agreement can be terminated by giving one month notice from either side or will be
automatically terminated if the services are not started within a month by either side
from the date of this agreement. s

All the above points will have legal binding for a minimum period from date of this
agreement.

This Agreement is Effective from 01,12.2021 to 30.11.2022
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 11th January,_ 2022

=

S.0. 146(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India. in the erstwhile
Ministry of Environment and Forests, number $.0.1533(E), dated the 14" September, 2006 (hereinafter referred to as
the said notification), and in supersession of the notification of the Government of India, in the Ministry of
Environment, Forest and Climate Change, number $.0.5651, dated the 5" November, 2018, published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (ii), except as respects things done or omitted to be done before
such supersession, the Central Government hereby constitutes the State Level Environment Impact Assessment
Authority, Tamil Nadu (hereinafter referred to as the Authority, Tamil Nadu) comprising of the following Members,
namely:-

.
1 Dr. N. Krishnakumar, IFS (Retired), Chairman;
G/3/1, TAISHA AIS Housing Complex
Natesan Nagar West 3" Street, Virugambakkam,
Chennai-600092
2 Dr. S. Ganapathy Venkatasubramanian Member;
B-189, 5" Link Road, Ammaa Ashram, Madras University Staff Colony,
Palkalai Nagar,
Palavakkam, Chennai-600041
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3 Director of Environment, Member Secretary.
Chennai — 600 015

2! The Chairman and Members of the Authority, Tamil Nadu shall hold office for a term of three years from the
date of publication of this notification in the Official Gazette.

3 The Authority, Tamil Nadu shall exercise such powers and follow such procedures as specified in the said
notification.
4. The Authority, Tamil Nadu shall take its decision on the recommendations of the State Level Expert Appraisal

Committee constituted under paragraph 5 for the State of Tamil Nadu.

Lvn

For the purpose of assisting the Authority, Tamil Nadu, the Central Government. in consultation with the State
Government of Tamil Nadu, hereby constitutes the State Level Expert Appraisal Committee (hereinafter
referred to as SEAC), Tamil Nadu comprising of the following Members, namely:-

| Shri K. Deenabandu, 1AS (Retired) Chairman;
5. Rajarajan Street, Kalakshetra Colony, Besant Nagar, Chennai-600090
Vi Shri. K. Kumar, Member:

Former JCEE, TNPCB

BBCL Vajra, Flat No:12C, Tower No:3, Service Road, Nolambur.
Chennai-600037

3 Dr. B. Gowtham, Member;
Assistant Professor & Head, Presidency College
Department of Geology, Presidency College(Autonomous),
Chennai-600005

4, Dr. P. Balamadeswaran, Member;
Assistant Professor, Department of Mining
Engineering College of Engineering Guindy,
Anna University, Chennai-600025

2 Shri. Velazhagan D, Member;
Assistant Environmental Engineer (Retired), TNPCB

F1B- Block, New castle apartment, 17/3,

Thiruvalluvar Nagar Main Road, Keelkattalai, Chennai-600117
6. Dr. V. Selvam Member;
Former Director, MSSRF

23, Thillai Natarajar Road

Kanagasabai Nagar, Chidambaram -608001

78 Dr. G. Anne Josephine Selvam, Member:
Manager (Retired), TNPCB

Plot No.59, West Main Road, Balaji Nagar, Madambakkam,
Chennai 600126

8. Shri. K.S.S.V.P. Reddy, IFS (Retired), Member;
C/902, TAISHA Housing Complex, Near Natesan Nagar,
Virugambakkam, Chennai-600092

9 Shri R. Thangaprakasam, Member;
Former CE, Public Works Department *

HIG 26/TNHB Apartments, 4™ Avenue, Indra Nagar, Adyar 600020
10. |Dr. Kurian Joseph, Member;
Professor of Environmental Engineering

Centre of Environmental Studies, Anna University, Chennai-600025
11. |Dr. D. Narasimhan Member;

Associate Professor (Rtd). Madras Christian college (Autonomous),|-
Tambaram '
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Pt 5, Santhana  Lakshmi  Street, Rajeswari  Nagar, Selaiyur,
Chennai — 600 059,

| 1 Ramasubramaniyan, Member:
Executive Director, National Aqua Foundation

Flat B-4, Sri Jal Ganapathy Flats, 9/4, School Street, Radhanagar,
Chromepet, Chennai-600044

15, |Dr. Kavi Kumar, Member:
Professor, Madras School of Economics
Chennai-600025

14, Member Secretary, Member Secretary.
Tamil Nadu Pollution Control Board, Guindy, J

Chennai- 600 032

6. The Chairman and Members of SEAC, Tamil Nadu shall hold office for a term of three years from the date of
publication of this notification in the Official Gazette. :

7. The SEAC, Tamil Nadu shall exercise such powers and follow such procedures as specified in the said
notification.

8. The SEAC, Tamil Nadu shall function on the principle of collective responsibility and the Chairman shall
endeavour to reach a consensus in each case, and if consensus cannot be reached, the view of the majority shall
prevail,

9, [n order to avoid any conflict of interest —

a. the Chairman and Members of the Authority, Tamil Nadu and SEAC, Tamil Nadu shall declare as to which
consulting organisation they have been associated with and also the project proponents:

b. the Chairman and Members of the Authority, Tamil Nadu and SEAC, Tamil Nadu shall not undertake any
consultation or associate with preparation of Environmental Impact Assessment (EIA) Environment
Management Plan for a project, which is to be appraised by the Authority, Tamil Nadu and SEAC. Tamil
Nadu during their tenure: and

c¢. ifinthe past five years, the Chairman or any of the Members of the Authority, Tamil Nadu and SEAC, Tamil
Nadu have provided consultancy services or conducted EIA studies for any project proponent, in that event
they shall recuse themselves from the meeting of the Authority, Tamil Nadu and SEAC, Tamil Nadu in the
process of appraisal of any project being proposed by such proponents.

10.  The Government of Tamil Nadu shall notify an agency to act as Secretariat for the Authority, Tamil Nadu and
SEAC, Tamil Nadu and the Secretariat shall provide all financial and logistic support including
accommodation, transportation and such other facilities in respect of all their statutory functions.

1. Thesitting fee, travelling allowances and dearness allowances to the Chairman and Members of the Authority,

Tamil Nadu and SEAC, Tamil Nadu shall be paid as per the rules of the State Government of Tamil Nadu.

[F. No. IA3-174/2021-1A.111]
DR. SUHT KUMAR BAJPAYEE, Ji. Secy,

Uploaded by Dte. of Printing at Government of India Press. Ring Road, Mayapuri, New Delhi-1 10064

and Published by the Controller of Publications, Delhi-110054, SURENDER sty e sumioss
MAHADASAM Date: 202201 17 195505 40830
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TAMIL NADU POLLUTION CONTROL BOARD

Proceedings. No.T1/TNPCBIF.022435/RL/ITLR/W&A/2022-1 dated. 24.01.2022
Sub: TNPCB — Industries — M/s. ACS Medical College and Hospital (Dr. M.G.R.
University), SF. No. 35/1,2,3 64/1A, 63/2, Noombal Village, Poonamallee Taluk,
Tiruvallur District - Directions qndcr Scction 33A of the Water (Prevention and

Control of Pollutic;a).Act. 1974 as amended and Section 31A of the Air

(Prevention and Control of Pollution) Act, 1981 as amended — Issued -
Regarding.
‘i Ref: 1. Proc.No.F-Tech-011 (NA-21)/W&A/19 dated 22.01.2019

2. Board’s Proc. No.T14/TNPCB/F.2654/RL/WEA/TLR/2019 dt. 25.02.2018

> Complain't received from the Public of Thiruverkadu and from the District
Collector, Tiruvallur through e-mail on 19.11.2021

4. DEE's Lr.No.DEE/TNPCB/TLR/RL/2021 dated 26.11.2021

5. DEE’'s Lr.No.DEE/TNPCB/TLR/RL/2021 dated 08.12.2021

e e ke e e

Whereas, vide reference 1% cited a show cause notice was issued to the HCF
M/s. ACS Medical College and Hospital (Dr. M.G.R. University). SF. No. 35/1,2,3
64/1S,63/2, Noombal Village, Poonamallee Taluk, Tiruvallur District for the reasons
stated therein.

Whereas, vide reference 2™ cited, directions under Section 33A of the Water
(P&CP) Act, 1974 as amended and Section 31A of the Air (P&CP) Act, 1981 as

amended was issued to the said HCF for the reasons stated therein.

Whereas, vide reference 3.'“ cited a complaint was received from the Public of

} Thiruverkadu on 19.11.2021 regarding discharge of sewage mixed with rain water from
M/s. ACS Medical College and Hospital (Dr. M.G.R. University). SF. No. 35/1,2,3
64/1S,63/2, Noombal Village, Poonamallee Taluk, Tiruvallur District into the nearby
residential areas of Kaveri Nagar, Madhiravedu in Thiruverkadu Municipality causing

nuisance to the Public & health issues to the nearby residents and also another
complaint was received from the District Collector, Tiruvallur on 19.11.2021 through

e-mail regarding dischargé’ of sewage from M/s. ACS medical College and Hospital

(Dr. M.G.R. University) into M/s. Sindhi College campus causing nuisance & health

' issues to the students and staffs.

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032,
Telephone : 22353134 to 141, Fax :044-22353068
Email : tnpcb-chn@gov.in - Web : www.tnpcb.gov.in




Whereas, the said HCF was inspected by the DEE/TLR on 19.11.2021 and
reported the following.

1. The Medical College with Hospital of M/s. ACS Medical College and Hospital
(Dr. M.G.R. University), was found under operation without obtaining consent to
operate of the Board and without obtaining Environmentai clearance as required
under EIA Notification, 2006.

2. The HCF has not applied for CTO along with the EC and not complied with the
directions issued vide Board's Proc. dated 25.02.2019.

3. The sewage mixed with rain water was disposed through hose pipe outside the
premises into the nearby residential area and also Into M/s. Sindhi College
campus and found stagnated therein causing nuisance to the Public.

4. Sewage generated from the HCF was treated in the existing STP.

5. Trade effluent generated from the HCF was treated in ETP provided and
Physico-chemically treated trade effluent was further treated along with Sewage
in the STP provided.

6. The Bio Medical waste generated from the HCF is disposed through CBMWTF of
M/s. Tamilnadu Waste Management Limited, Kinnar Village, Madhuranthagam
Taluk, Chengalpattu District.

Whereas, vide reference 4™ & 5™ cited, the DEE/TLR has recommended for the
issue of the directions under Section 33A of the water (Prevention & Control of
Pollution) Act, 1974 as amended and under Section 31A of the Air (Prevention &
Control of Pollution) Act, 1981 as amended, since the said HCF is in operation without
obtaining Envirenmental clearance as required under EIA Notification, 2006 and

Consent to operate from the Board.

Therefore, in exercise of powers conferred under Section 33A of the Water
(Prevention and Control of Pollution) Act, 1974 and Section 31A of the Air (Prevention
and Control of Pollution) Act, 1981 as amended, the Board issues the direction to the
HCF M/s. ACS Medical College and Hospital (Or. M.G.R. University). SF. No. 35/1,2,3
84/15,63/2, Noombal Village, Poonamallee Taluk, Tiruvallur District to comply with the
following and to furnish the action taken report to the Board on or before 31.01.2022.

1. The HCF shall obtain Environmental Clearance under EIA Notification, 2006
within a peried of 2 months

2. The said HCF & h;i‘edical institute shall apply and obtain Consent to Operate
of the Board within a period of 3 months.

3. The HCF shall ensure that no treated/untreated sewage and trade effluent

shall gain access to the nearby land/water source at any point of time.

\ )R
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TAMIL NADU POLLUTION CONTROL BOARD

Failure to comply with the above said directions will lead to issue of further

directions for closure and stoppage of power supply to your unit under Section 33A of
the Water (Prevention and Control of Pollution) Act, 1974 and Section 31A of the Air

(Prevention and Control of Pollution) Act, 1981 as amended.

The receipt of this proceeding shall be acknowledged.

%hhaiﬁﬂ“u
To %JFW

The Trustee,

M/s. ACS Medical College and Hospital,
/ No.22 (121), G.N Chetty Road,

T.Nagar, Chennau - 600017

Copy To

1. The Joint Chief Environmental Engineer (Monitoring),
Tamil Nadu Pollution Control Board
Chennai Zone.

2. The District Environmental Engineer
Tamil Nadu Pollution Control Board
Tiruvallur.

3. File

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Telephone : 22353134 to 141, Fax : 044-22353068
Email : tnpcb-chn@gov.in Web : www.tnpcb.gov.in
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TAMIL NADU POLLUTION CONTROL BOARD

Proc No. T1/TNPCB/F.022435/TLR/BMW/RL/2022-2 dated: 24.01.2022

Sub: TNPCB - BWM = M/s. ACS Medical College and Hospital (Dr. M.G.R.
University), SF. No. 35/1,2,3 64/1A, 83/2, Noombal Village, Poonamallee Taluk,
Tiruvallur District — Showcause under Section 5 of the Environment (Protection)
Act, 1986 issued for the violation of provisions of the Bio-medical Waste
Management Rules, 2016 as amended - Regarding.

Ref: 1. Proc.No.F-Tech-011 (NA-21)/W&A/19 dated 22.01.2019
2. Board's Proc. No. T14/TNPCB/F.2654/RL/W&A/TLR/2019 dated 25.02.2019
3. Complaint received from the Public of Thiruverkadu and from the District
Collector, Tiruvallur through e-mail on 19.11.2021
DEE's Lr.No.DEE/TNPCB/TLR/RL/2021 dated 26.11.2021
5. DEE's Lr.No.DEE/TNPCB/TLR/RL/2021 dated 08.12.2021

e e
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Whereas, vide reference 1* cited a show cause notice was issued to the HCF
M/s. ACS Medical College and Hospital (Dr. M.G.R. University). SF. No. 35/1,2,3
64/1S,63/2, Noombal Village, Poonamallee Taluk, Tiruvallur District for the reasons
stated therein.

Whereas, vide reference 2™ cited, directions under Section 33A of the Water
(P&CP) Act, 1974 as amended and Section 31A of the Air (P&CP) Act, 1981 as

amended was issued to the said HCF for the reasons stated therein.

Whereas, vide reference 3" cited a complaint was received from the Public of
Thiruverkadu on 19.11.2021 regarding discharge of sewage mixed with rain water from
M/s. ACS Medical College and Hospital (Dr. M.G.R. University). SF. No. 35/1,2,3
64/1S,63/2, Noombal Village, Poonama_llee Taluk, Tiruvallur District into the nearby
residential areas of Kaveri Nagar, Madhiravedu in Thiruverkadu Municipality causing
nuisance to the Public & health issues to the nearby residents and also another
complaint was received from the District Collector, Tiruvallur on 19.11.2021 through e-
mail regarding discharge of sewage from M/s. ACS medical College and Hospital (Dr.
M.G.R. University) into M/s. Sindhi College campus causing nuisance & health issues to
the students and staffs.

Whereas, the said HCF was inspected by the DEE/TLR on 19.11.2021 and
reported the following.

1. The Medical College with Hospital of M/s. ACS Medical College and Hospital (Dr.
M.G.R. University), was found under operation without obtaining consent to
operate of the Board and without obtaining Environmental clearance as required
under EIA Notification, 2006. =

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Telephone ; 22353134 to 141, Fax: 044-22353068
Email : tnpcb-chn@gov.in - Web : www.tnpcb.gov.in
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2. The HCF has not applied for CTO along with the EC and not complied with the
directions issued vide Board's Proc. dated 25.02.2019.

3. The sewage mixed with rain water was disposed through hose pipe outside the
premises into the nearby residential area and also into M/s. Sindhi College
campus and found stagnated therein causing nuisance to the Public.

4. Sewage generated from the HCF was treated in the existing STP.

5. Trade effluent generated from the HCF was treated in ETP provided and
Physico-chemically treated trade effluent was further treated along with Sewage

in the STP provided.

The Bio Medical waste generated from the HCF is disposed through CBMWTF of
M/s. Tamilnadu Waste Management Limited, Kinnar Village, Madhuranthagam Taluk,

Chengalpattu District.

Whereas, vide reference 4™ & 5" cited, the DEE/TLR has recommended for the
levy of environmental compensation for the non-compliance of the provisions of the
BMWM Rules, 2018, since the said HCF is in operation without obtaining Environmental
clearance as required under EIA Notification, 2006 and Consent to operate from the
Board.

Hence, the Board has decided to issue show cause notice to the HCF for the

said non-compliances.

Now,  therefore, in view of the above facts and in exercise of the powers
delegated to TNPCB, under Section 5 of the Environment (Protection) Act 1986, you are

hereby directed to show cause as to why the Board shall not recover the Environmental

e

Compensation from you for the non compliance of the provisions of the Biomedical

il

Waste Management Rules, 2016 as amended. A reply to the show cause notice shall

be furnished so as to reach to this office within 154gays from the receipt of this notice,

4_"-1._____.__.__#
failing which TNPCB will be constraint to initiate action as deemed necessary and

appropriate in the circumstances under the Environment (Protection) Act 1986, as

amended.
‘The receipt of the proceedings shall be acknowledged. ‘f\
For §hairman
To
The Trustee,

« M/s. ACS Medical College and Hospital,
No.22 (121), G.N Chétty Road, T.Nagar, Chennau - 600017

Copy To
1. The Joint Chief Environmental Engineer (Monitoring),
Tamil Nadu Pollution Control Board
Chennai Zone.

2. The District Environmental Engineer
Tamil Nadu Pollution Control Board
Tiruvallur.

3. File
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28.01.2022

The Chiarman

Tamilnadu Pollution Control Board
No.76, Mount Salai,

Guindy, Chennai — 600 032.

Sir,
Sub : ACS Medical College and Hospital (Dr.MGR Educational and
Research Institute) — S.F.No. 35/1,2,3,64/1A, 63/2, Noombal
" Village, Poonammalli Taluk, Thiruvallur District — Show cause

under section 5 of the Environment (Protection) Act 1986 issued
— Reply to Show cause submitted — Reg.

Ref : Chairman, Tamilnadu Pollution Control Board Proc. No.
T1/TNPCB/F.022435/TLR/BMW/RL/2022-2 dated 24.01.2022

With reference to show cause notice cited above, we wish to submit the
following for your kind perusal.

We had obtained Consent of Establishment for Air and Water from
Tamilnadu Pollution Control Board through Consent order No.4324 dt. 14.02.2008 for
water and 4268 dt. 14.02.2008 for Air. Subsequently, we had applied to State Level
Environmental Impact Assessment Authority for EC clearance on 28.04.2010.

The proposal sent to Govt. of India was returned to State Govt. for disposal
at State level. Based on that, wé again submitted our proposal to State Level Impact
Assessment Authority. -

The State Level Expert Committee cleared our proposal and issued orders
for ToR in Letter No.SEIAA-TN/F.No.226/Violation/ToR-821/2020 dated:23.11.2020.
After attending the remarks, we had submitted our proposal for placing before the

University Office :

‘ Periyar EVR Salai (NH4 Highway), Maduravoyal, Chennai - 600095, Corporate Office
| Ph:91442378 2176 /2186 /2085 | Fax : 9144 2378 3165 Ne-22,G.N. Chatty Rasd, THag:, Chernai - 600015
Email : registrar@drmgrdu.ac.in | www.drmgrdu.ac.in Ph:9144 2834 5166 / 369¢

Bt Lw =y Fax : 91 44 2834 1186 | Email : drmgr.corporate@gmail.com
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Committee. In the mean time, the terms of Office of the Committee has expired and
the new Committee was formed only recently.

As our proposal is now pending to be placed before the Committee, we
shall obtain the clearance from EC and submit the same once the meeting is held.

After obtaining clearance from SEIAA, we shall apply and obtain the
consent to operate from Tramilnadu Pollution Control Board.

We wish to state that we have established adequate quantity of STP and
ETP to treat the sewage and trade effluent and as such no untreated water is let out
from our Premises.

The recent rains, almost the entire Tamilnadu was devasted and there was
flooding from all the directions including water from Sindhi College. We have not let
out any treated or untreated sewage to the nearby land / water source.

We shall also ensure that no treated / untreated sewage and trade
effluent shall gain access to the nearby land / water source at any point of time.

In the circumstances, we request you to drop further action in this regard.

For ACS Medical Cqllege & Hospital

Copy to : (1) The Joint Environmental Engineer (Monitoring),
Tamilnadu Pollution Control Board, Chennai Zone

(2) The District Environmental Engineer
Tamilnadu Pollution Control Board, Thiruvallur.

Corporate Offi

No0.22, G.N. Chetty Road, T.Nagar, Chennai - 600(
Ph: 9144 2834 5166 / 3

it Fax :91 44 2834 1186 | Email : drmgr.corporate@gmail.c

Periyar EVR Salai (NH4 Highway), Maduravoyal, Chennai - 600095,
Ph:9144 23782176/ 2186 /2085 | Fax : 91 44 2378 3165

|| University Office :
i
} Email : registrar@drmgrdu.ac.in | www.drmgrdu.ac.in
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Date: 10.02.2022

To,

The Chairman, TNPCB #
No.76, Anna Salai,
Guindy,

Chennai - 600 032.

Corporate Office :

Sir,
Sub: TNPCB — WBM - M/s. ACS Medical College and Hospital (Dr. MGR
Educational and Research Institute), Noombal Village, Poonamallee
Taluk, Tiruvallur District — Show cause under Sec § of the
Environment (protection) Act, 1986 issued for violation of provisions
of Bio Medical waste management rules 2016 - Reply submitted -
Reg
Ref: Proceedings of Chairman TNPCB No.TNPCB/F.O22435/TLR/BMW/RL/
2022 -2 dt. 24.01.2022
With reference to the proceedings of Chairman TNPCB cited above, we submit the
following for your kind perusal and favorable orders.
From the inception of ACS Medical College and Hospital, we are strictly following all the
provisions of TNPCB. We had obtained consent to establish for air and water during
2008 itself. As per the directions in the above consent letter to obtain Environmental
Clearance from MOEF Gov of India as per EIA notification 2006. Accordingly, we had
applied to the Ministry of Environment and Forest, Government of India as per the
procedure that existed then.
1
E::;Z:s;tJROSZ'iI‘a‘: (:NHd Highway), Maduravoyal, Chennai - 600095. No.22, G.N. Chetty Roa%h{:h;g:: ;;;:2?666/022;2
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Subsequently, Government of India had returned all the pending proposals to
Environment Clearance to the respective states. Based on that we had applied to the
State Environmental Assessment Authority.

The State Level Expert Committee in their Letter No. SEIAA-TN/F.No.226/Violation/ToR-
821/2020 dt. 23.11.2020 issued orders for ToR based on the above orders we had
submitted our proposal for facing before the SEIAA, after attending all the remarks.

In the meantime the term of Office of the previous committee expired and the new
committee has recently taken over office. The committee is yet to sit for their Meeting.

Once our proposal pending before the committee is cleared we shall apply and obtain
the consent from TNPCB.

As regards the Disposal of Bio Medical Waste, we submit that our Institution had
entered into an agreement with M/s. Tamil Nadu Waste Management Limited
functioning at Level 4, Diamond Dune, 323 Poonamallee High Road, Chennai — 600029
for collection, transportation, treatment and disposal of Bio Medical Waste generated
by our Institution.

= %

The agreement with Tamil Nadu Waste Management Limited is renewed year after year
and lastly the agreement was entered on 1*April 2021 (copy of the agreement enclosed)

As per the agreement, M/s. Tamil Nadu Waste Management Limited is periodically
removing the Bio Medical Waste from our Institution.

In the above circumstances, we request the respected Chairman to kindly consider our
reply and drop all further proceedings.

Thanking You,

WP
For ACS Mé&dical Co eé‘é‘\

2
University Office : Corporalte (o}
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Agenda No. 247-08
(File No: 226/2021)
Proposed Constructed Medical College & Hospital Buildings at S.F. No. 35/1,2,3,63/2,64/1A
& 1B2 in Numbal village, Ambattur Taluk, Tiruvallur District Tamil Nadu by M/s. A.C.S.
Medical College & Hospital — Environmental clearance under violation notification dated:
08.03.2018 of MoEF & CC — Regarding.
(SIA/TN/MIS/225908/2021 Dt. 22.8.2021)

The proposal was placed in this 247th SEAC Meeting held on 18.2.2022. :l'he project
proponent gave detailed presentation. The details of the project furni;hed by tﬁé proponent
are available in the website (parivesh.nic.in).

The SEAC noted the following:

1. The Proponent, M/s. A.C.5.Medical College & Hospital has applied for Environmental
Clearance for the Construction of Hospital in S.F. No. 35/1,2,3,63/2.64/1A & 1B2 in
Numbeal village, Ambattur Taluk, Tiruvallur District Tamil Nadu.

2. The project/activity is covered under Category “B” of Iltem 8(b) "Buiit and
Construction project™ of the Schedule to the EIA Notification, 2006.

3. The Proponent has issued with ToR under violation category vide Letter No. SEIAA-
TN/F.No.226/Violation/ToR-821/2020 dated: 23.11.2020.

Based on the presentation made by the proponent and the documents furnished, the
Committee requested the PP to furnish the following additional details:
1. Last 3 year turnover details including COVID period.
2. Details of existing bore wells located inside the unit’s premises with qualitative
and quantitative analysis.
3. Contour study shall be conducted in respect of rain water harvesting through

IIT/Anna University and submit the report to SEIAA.

MEMBERSEXRETARY 28 CHA q)\o»'ﬂ’
SEAC -TN SEA L\\



4. Performance study of the existing STP, ETP and medical waste disposal system
by Anna University, Department of CES.
Further the SEAC has decided to constitute a subcommittee for onsite inspection and on the

receipt of subcommittee’s report and additional details sought, this subject will be taken up

for consideration.
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Shri K. DEENABANDU, IAS (Retired), STATE EXPERT APPARISAL COMMITTEE- TN
CHAIRMAN 3" Floor, Panagal Maligal,
No.1,Jeenis Road, Saidapet,
Chennal-600015,
Phone No:044-24359973

Fax No: 044-24359975

Lr.No. .TN/Site Inspection//2022 ; 4.202
To
The Sub-Committee Members,
SEAC-TN
Sir,

Sub: SEAC-TN- Proposal seeking Terms of Reference/Environmental Clearance
for the activities as listed- Site Inspection - to be carricd out ~Regarding
Ref: 1. File No.226, Minutes of the the 247" SEAC meeting held on 18.03.2022
dbeddene
It is Informed that a sub-committee comprising of the following members Is
constituted by SEAC to inspect and study the field condition in proposal seeking Terms
of Reference / Environmental clearance for the following activities.

Sl
. | File | EC/T Name & address of
Activit Extent Project address
N| No oR Y the proponent ot
o]
The President
Dr. M.G.R Educational
ACS and Research Institure §.F.No. 351, 2, 3, 6372,
Medical New No, 22, Old No. 121, 64/1A & 182, Numbal
V] 26 | K | coteges | GN. ChentyRosd, B | Village, Ambattur Taluk,
Hospital | T.Nagar, Chennai - 600 Thiruvallur Districat
017

Further the subcommittee members is requested to conduct the fleld inspection and
submit the report to SEAC within 30 days.
1. Shri R. Thangaprakasam Member, SEAC
2, Thiru K Kumar, Member, SEAC

P

SEAC-TN
Copyto: 1. Member Secretary, SEIAA-TN; ) Lt
2. Member Secretary, SEAC-TN;
3. File.
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To

The Membey Secretary

State Leve] Environmen: Impact Assessment Authority, Tami Nadu
3rd Floor, Panagal Maaligaj

No.l Jeenis Road, Saidapet

Chennai -600 015,

Sir,

Sub: Environmenta) Clearance - M/’s. Dr, MGR Educational ang Research Institute -
Constructed Hospital “ACs Medical College and Hospital” ar S Nos: 35/] 2,3, 6312
WA & 1B2, Numbal Village, Ambarty; Taluk, Thiruvaliyr District under project category
= BI and schedule S.No. §(a) - Additional detajjs furnished — Reg.

I. Our application seeking EC submitted in SEIAA dated 25/03/2009
2. Letter No. SEIAA-TN/F.226!20]6,’2\’Gdeated 28/03/2018
3. Ouronline application SIA:’TNfNCP»‘EalGSG-’QOi 8 submitted op 127042018
4. Our application for ToR 10 SEIAA - TN under Violation dated: | 1.07.2018
5. Letter No. SEIAA-T?\'.-‘I-‘.Z?G,’ZOI 8 dated 13/03/20 Y9
. 6. Letter No. SEIAA-TN."F.226/\/1'01111ian:"TOR-SZ’l 2020 dated 23 11.2020
7. Our online application SIA/TN.’MIS/'_)ESCJUSQOZ’I dated. 22.08.202]
8. Minutes of SEAC meeting 247 held on 18/02/22

In continuation 1o the SEAC minytes cited above g' reference, we were requesied (o
Ll -
furnish the following details S0 as to consider gy request to gran environimental clearance
for our project, Kindly find the below additional detajs: Vi
. = 12
2z
I. Last 3 years turn over details including COvIp period, '\. %

Our turn over details Pertaining to the ACS campus including COVID period, certified by
our Auditor is enclosed as Annexure [,

Univmsi:y Office :
Perivar EVR Salaj [NH4 Highwau! Madiie .. o -

Fer ACS Medical Colleae & Haarital
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3. Details of existing bore wells located inside the unit’s premises with gualitative and

quantitative analysis.

We wish to inform that we have 3 borewells exist in our site and the same utilised for
drawal of water for consumption. Our consumption details for the period of 19"March to
Tune 2022 is enclosed as Annexure I — A, The samples were tested in all 3 bore wells and
qualitative analytical report is enclosed as Annexure Il -B.

3. Contour study shall be conducted in respect of rain water harvesting through 11T/
Anna University and submit report to SEIAA,

We have engaged TRS, Anna Universily (o carry oul the contour study 1o ascertain e

contour level and report from them is enclosed as Annexure HL
4. Performance study of the existing STP, ETP and medical waste disposal system by
Anna University, Department of CES.

We have engaged CES, Anna University to carry out the performance studyol our STP
and medical waste disposal system and report of the same is enclosed as Annexure V. We
also would like to inform you that biomedical waste generated from our campus is disposcd
through TNWML and copy of disposal agreement with them is enclosed as annexure V

With the submission of above details, we request the SEAC to consider our reply and
process our application seeking Environmental clearance and issue the same as carly us

possible.

Thanking you.

Yours sincerely,

ollege & Hospital

Auihonsed Signito

University Office :

Periyar EVR Salai {NH4 Highway), Maduravoyal, Chennai - 800095 )
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Conail o panicsenrfdemmedis e in | wnos Arenaren ar ia oE AnedRiND
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CPCB Guidelines for Imposition of Environmental Compensation Charges against Healthcare Facilities
and Common Biomedical Waste Treatment Facilities

(As per Hon’ble National Green Tribunal’s Order dated 12.03.2019 in the matter of O.A. 710 of 2017)

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi—110032
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Guidelines for Imposition of Environmental Compensation Charges against
Healthcare Facilities and Common Biomedical Waste Treatment Facilities

1.0 Background:

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of O.A. No. 710 of 2017 filed
by Shailesh Singh vide its order dated 12.03.2019 directed CPCB to undertake study and prepare a scale
of compensation to be recovered from violators of Biomedical Waste Management Rules, 2016 (BMWM
Rules, 2016) within one month. Hon’ble NGT a!_so directed that State Pollution Control Boards (SPCBs)
can also recover compensation from the polluters by laying down their own scale which should not less
than the scale fixed by CPCB. In the said order, Hon’ble NGT also states that the scale of compensation

must be deterrent, rendering violation of Rules to be non-profitable and which should be adequate to
remedy the situation.

As per the directions of Hon'ble Tribunal in the matter of 0.A. No. 593 of 2017 (WP (CIVIL) No.
375/2012), CPCB had developed a methodology for assessing environmental compensation for non-
compliance by industrial units, which was derived based on pollution potential with respect to
air/water/hazardous waste, scale of operations, days of violation and location factor. Adopting similar
premise, compensation for healthcare facilities has been derived based on Health Risk factor, type of
healthcare facility, size of operations, collection, handling, storage, transportation and disposal of
biomedical waste. In case of Common Biomedical Waste Treatment Facilities (CBWTFs), compensation
based on Pollution Index has been derived based on compliance to emission norms, effluent discharge,
sterilization process and compliance to other provisions stipulated under BMWM Rules, 2016.

2.0 Environmental Compensation for Healthcare Facilities (HCFs):

Following cases will be considered for taking cognizance of non-compliance and fit for levying
Environmental Compensation:

i) No Authorization under BMWM Rules, 2016;
ii) No arrangement with CBWTF for disposal of biomedical waste;

iii) Improper Segregation of generated biomedical waste as per color coded system prescribed under
BMWM Rules, 2016;

iv) No facility for pre-treatment of yellow (h) category waste (microbiology, biotechnology and other
clinical laboratory waste);

v) Storage facility not provided for ségregated biomedical waste (applicable for bedded hospitals);

vi) Not provided Effluent Treatment Plant for treatment of wastewater, in case when city sewerage
network in not connected to terminal STP; and

vii) Non-compliance to other responsibilities as stipulated for Healthcare Facilities under BMWM Rules,
2016.

Waste Management Division-I, CPCB, Delhi



Guidelines for Imposition of Environmental Compensation Charges against
Healthcare Facilities and Common Biomedical Waste Treatment Facilities

Environmental Compensation for HCFs= HRx TxSx R x N

Where;
HR — Health Risk factor
T- Type of Healthcare Facility
S - Size of Health Care Facility
R — Environmental Compensation factor
N — Number of days of Violation

HR  Health Risk (HR) is a number from 0 to 100 and increasing HR value denotes the increasing degree
of health risk due to improper handling of BMW in healthcare facility.
No Not Improper No pre- On-site No ETP Score for
arrangeme | Applied for | Segregatio | Treatment | storage Despite each of
nt for Authorizati | n of BMW | (4) not requireme | Other
disposal of | on(2) (3) provided nt Violations
BMW with or not (6) of BMW
CBWTF adequate Rules,
(1) = (5) 2016
(7)
Heath Risk Score 30 10 20 10 10 15 )
(HR)

Note: Score of 5 to be added for each of other violations at column (7), with sum of HR limited to 100
HR is sum of (1) + (2) + (3) + (4) + (5) + (6) + (7) [restricted to 100]

T is a factor for type of healthcare facility, as given below:
Type of Healthcare Facility T Factor
Bedded Hospitals 1.0
Bedded Ayush Hospitals 0.5
Non-bedded (veterinary hospital, 1.0
pathological laboratory, blood bank)
Non-bedded (clinic, dispensary, and 0.5
clinical establishment)
Animal Test Houses 1.0
S is a factor for size of Healthcare Facility (HCFs) based on number of beds of the Healthcare Facility,
as given below:
Size of Healthcare Facility (HCFs) S factor
Non-bedded (clinic, dispensary, and 915
clinical establishment)
Non-bedded  (veterinary institution, 0.2
pathological laboratory, blood bank)
1to 10 bedded HCFs 0.20

Waoste Management Division-1, CPCB, Delhi



Guidelines for Imposition of Environmental Compensation Charges against
Healthcare Facilities and Common Biomedical Waste Treatment Facilities

Size of Healthcare Facility (HCFs) S factor
10 to 50 bedded HCFs 0.30
50 to 100 bedded HCFs 0.50
100 to 500 bedded HCFs 1.00
500 and more bedded HCFs 1.50
Animal Test House 1.00

N Number of days for which violation tobk place is the period between the day of violation
observed/due date of implementation as per BMWM Rules, 2016/due date of compliance of
directions and the day of compliance verified by CPCB/SPCB/PCC.

R is a factor in Rupees, taken as 250

Further, in any case minimum Environmental Compensation in respect to Healthcare Facility shall not be
less than Rs.1200/- per day.

2.1 Deterrent Factor for Healthcare Facilities :
In order to make scale of environmental compensation deterrent in rendering violation of Rules to be
non-profitable, a deterrent factor has been introduced in case of recurrent violations. ECC charges may
increase by multiple times when;

- Healthcare facility fails to comply with action points within stipulated time as may be directed

by CPCB/SPCB/PCC; or

- Fails to comply during re-inspections

Incremental effect on Environmental compensaﬁon charges are given below:

Scenario Applicable ECC

Up to 15 days from target date Original ECC
Between 15 to 30 days beyond target date Two times

Fails to comply in 2™ inspections including new violations if any Two times
Between 30 to 45 days beyond target date Four times

Fails to comply in 3" inspections including new violations if any Four times
Beyond 60 days from target date Closure of HCF
Fails to comply in 4" consecutive inspection Closure of HCF

3.0 Environmental Compensation for Common Biomedical Waste Treatment Facility (CBWTF)

Following cases will be considered for taking cognizance of non-compliance and fit for levying
Environmental Compensation:

a. Incinerator emissions not complying with sttandards notified under BMWM Rules, 2016;

b. Treated wastewater not complying with standards prescribed under BMWM Rules, 2016;

c. Not complying with standards of autoclave/microwave prescribed under BMWM Rules, 2016;
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d. Not collecting the biomedical waste from all the member HCFs timely; and
e. Other violations to the conditions stipulated under BMWM Rules, 2016 / CPCB guidelines

Environmental Compensation for CBWTFs=PIxSxRx N
Environmental Compensation

Where;
Pl- Pollution Index
S —Size of Operation
R — Environmental Compensation factor
N — Number of days of Violation

Pl is @ number from 0 to 100 and increasing value of Pl denotes the increasing degree of pollution
hazard from CBWTF.

Cases Incinerator emissions | Treated wastewater | Not complying with | Biomedical Each of Other
not complying with | not complying with | standards of | waste not | violations to
standards notified | standards notified | autoclave/microwave collected and | BMWM Rules,
under BMWM Rules, | under BMWM | notified under BMWM | disposed off | 2016 / CPCB
2016 Rules, 2016 Rules, 2016 within 48 hours | Guidelines
(1) (2) ) ey (4) (5)

Pi 20 15 15 10 10

Note: Score of 10 can be added at column (5) for each of other violations, provided sum of Pl is limited to 100

S

Pl =(1) +(2) + (3) + (4) [Restricted to 100)

Scale of operation for CBWTFs will be taken from following Table;

Authorized Treatment Capacity Scale Factor
(Based on Incinerator size)
Up to 100 Kg/hour 0.25
100 to 250 Kg/hour 0.50
250 to 500 Kg/hour 1.00
> 500 Kg/hour 1.50

is a factor in Rupees, which is taken as 250

Number of days for which violation took place is the period between the day of violation
observed/due date of implementation as per BMWM Rules, 2016/due date of compliance of
directions and the day of compliance verified by CPCB/SPCB/PCC.
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Further, in any case minimum Environmental Compensation in respect to Common Biomedical Waste
Treatment Facility shall not be less than Rs. 3,000/ per day.

For Healthcare facilities having their own treatment and disposal facility, the environmental
compensation shall be calculated as in the case of CBWTFs.

3.1 Deterrent Factor for Common Biomedical Waste Treatment Facilities
In order to make scale of environmental compensation deterrent for CBWTFs to make non-compliance
as not profitable, a deterrent factor has been introduced for repeated violations. ECC charges may
increase by multiple times when; >

- CBWTF fails to comply with action points within stipulated time as may be directed by

CPCB/SPCB/PCC; or

- Fails to comply during re-inspections

Incremental effect on Environmental compensation charges are given below:

Scenario Applicable ECC

Up to 30 days from target date Original ECC
Between 30 to 60 days beyond target date Two times
Fails to comply in 2" inspection including :

o ] Two times
new violations if any
Between 60 to 90 days beyond target date Four times
Beyond 90 days Closure of CBWTF

Fails to comply in 3" consecutive inspection Closure of CBWTF

* % %k k
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